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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

IN OA No.661of 2018

Praveen Kakkar ---------Petitioner

Versus

Ministry of Environment Forests & Climate Change &Ors'

--------Respondents

Action Taken Report by Special Secretary,

Environment & Climate Change Department, Haryana on

01.10.2020.

1 That State of Haryana through Environment & Climate

Change Department is committed to provide clean and healthy

environment to people, animals, flora and fauna. To achieve the

objectives of Article 48A of the Constitution of India and in

exercise of power conferred under Section 5 of Environment

Protection Act, 1986 various notifications has been issued and

rules has been framed to protect the environment and to

maintain ecological balance in the State to Prevent

behalf of Chief Secretary, Haryana in compliance of order dated
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environmental degradation and to avoid human health

hazards.

2. That Hon'ble NGT while hearing the afore-stated case

vide its order dated 05.02.2020 has issued following directions: -

we require the Chief Seuetary,

Haryana to suggest the mechanism for enforcement

of Rule of Law and also to preztent such illegalities

in the State. The Chief Secretary may explore action

against the collusion by the concerned officers of

the State PCB, the Town and Country Planning

Department or other State authorities for theit

failures mentioned aboue including the officets who

agreed for insignificant compensation of one lac by

way of plea bargaining in spite of conttiction for

serious offence. In this regatd, action of black

listing, attaching aoailable assets of the defaulting

builder may also be considered, apafi from other

coetcxae measures

Similar directions were also issued by Hon'ble NGT on

14.02.2020 in OA No. 588 of. 2079 titled as Aditya |akhar Vs'

State of Haryana to urgently review and strengthen the

mechanism for monitoring compliances of environmental

norms by the Group Housing Complex by incorporating the

adequate safeguards and remedial action to enforce right of
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citizen to clean environment. The relevant part of the aforesaid

order dated 1,4.02.2020 is reproduced as under:-

"Accorilingly, we ditect the Chief Secretary,

Haryana to urgently twiew the mechanism with the

heads of the State PCB, Town and Country Planning and

the SEIAA to enforce the rights of citizens to clean

enairorrment. Safeguatds need to be incorporated qnil

mechanism for monitoring compliances of enaironmental

norms by all the group housing complexes neeils to be

strengthened on urgent basis. Safeguatds may incluile

requirement to furnish guarantees, including petsonal

guarantees by the Directors of the proiect proponent, so

that the State machinery is not helpless to tunedy the

situation after the ptoiect is complete and the proiect

proponent has left, leaaing the authorities and the

inhabitants without any adequate safeguarils' The

remeilial action may include a seizing of ptoperties of the

project proponent u:ho ate aiolating the laut and black

listing them to aaoid repeateil harassment to the

citizens"

g. That in this regard, it is submitted that a meeting was

held on 'l'4.08.2020 under the Chairmanship of Additional

Chief Secretary to Government, Haryana Environment &

Climate Change Department with officials of Haryana State

State Environment ImPactPollution Conffol Board (HSPCB),



Assessment Authority (SEIAA), Power Department and Town

& Country Planning Department (TCP) to discuss issues

relating to strengthening of State Environment Impact

Assessment Authority (SEIAA)/State Expert Appraisal

Committee (SEAC) and to finalize draft mechanism for

monitoring of Conditions of the various clearances granted by

the different departments. The following decisions were taken

in the meeting:

The TCP, HSPCB and SEIAA shall impose variousI

conditions related to different departments

statutory/mandatory requirements so that proper

coordination can be maintained between different

departments which can lead to better monitoring of

the conditions imposed in the various clearances. At

the time of grant of license , approval of building plan

grant of Occupation Certificate and at the time of

servlce plan estimates following conditions is

imposed by Town and Country Planning Department:-

"that the licensee shall execute the ileaelopment works

as pq Enoironment Cleatance and comply with the

proaisions of Enaironment Ptotection Act,1986 Air

(Preaention and Control of Pollution of Act 1'987) and

Water (Preaention and Conttol of Pollution of Act

1974).ln case of any aiolation of the proaisions of said

1.1
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statutes, applicant shall be liable for penal action by

Haryana State Pollution Control Board or any other

Authority Administering the said Ac{'.

The TCP Department will take up the matter with the

Haryana Real Estate Regulatory Authorities to make

the provisions in its notified regulations for

registrations of building construction and area

development projects, for submission of the details by

the project proponents at the time of registrations

regarding the arrangements and facilities to be

provided to control environmental pollution and for

waste management generated from the projects

including development of green belts, conservation of

water, ambient air quality monitoring facilities, waste

recycling practices etc" For the safeguards of

environment and in the interest of health of

inhabitants

iii. Different conditions to be imposed by the TCP

Department in their Letter of Intent, License, Building

Plan and Occupation Certificate. Presently following

conditions are being imposed:-

"that the licensee shall execute the deaelopment works

as per Enaironment Clearance and comply with the
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provisions of Enaironment Protection Act, 1986 Air

(Preaention and Control of Pollution of Act L98L) and

Water (Preaention and Control of Pollution of Act

1.974).In case of any oiolation of the prooisions of saiil

statutes, applicant shall be liable for penal action by

Haryana State Pollution Control Board or any other

Authority Administering the sqid Ac/'.

lV. The copy of Environment Clearance shall also be

endorsed to Town & Country Planning Department,

Haryana State Pollution Control Board, Haryana

Urban Development Authority concerned Deputy

Commissioner, Central Ground Water Authority,

Haryana Renewable Energy Development Authority,

and compliances of the conditions in their routine

working while issuing further clearances.

v. All online approvals will be granted by the

Environment & Climate Change Department and

Haryana State Pollution Control Board in time bound

manner. In relation to granting online approvals in

time bound manner, it is submitted that the

aforementioned provision has been incorporated with

4. That, it is further submitted that Environment & Climate

Public Health and Engineering for better monitoring

aim to prevent unnecessary delays in granting EC's.



change Department has developed a mechanism of three tier

monitoring system after consideration with different

stakeholders to monitor the compliance of environmental

norms in which Environmental Clearance (EC) is granted by

SEIAA in the following manner: -

i) The State Level Monitoring Committee (SLMC)

&Diskict Level Monitoring Committee has been

constituted which will monitor the compliance of

environmental norms.

ii) Tier II will consist of the State Environment

Monitoring Cell compromising of 33 posts approved

by W /Chief Secretary, Govt" of Haryana vide minutes

of meeting dated 23.11.2020, which will be an in-house

arrangement.

iii) The SLMC will get the help of Sectoral Coordinators

and Domain Area Experts, if required, which will be

emplaned and with no financial liability, if projects are

not got monitored by tier-Il.

The State Environment Impact Assessment Authority

(SEIAA) and State Expert Appraisal Committee (SEAC),

Haryana were constituted as per the provisions of Environment

Impact Assessment Notification dated 14.09.2006. But, the State

had no mechanism for the post monitoring of environment

clearance issued in Category B and A by SEIAA/MoEF&CC,

respectively. The Regional Office, Ministry of Environment,

+
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Forest & Climate Change (MoEF&CC), GoI issue Certified

Compliance Report after monitoring of conditions only in case

Regional Office, MoEF&CC, GoI were unable to conduct site

visit in time.

The Monitoring Cell will:-

Monitor the compliance of the stipulated specifica

a

a

a

and general conditions of environmental clearance

Project Proponent.

Ensure that an appropriate action has been

implemented in accordance with the conditions

specified in environment clearance letter.

Measure the compliance of the conditions in

accordance with environmental standards by the

Project Proponent.

and to facilitate any needed project design or

operational changes.

Further Monitoring cell will:-

Check the implementation of the Environment

Management PIan as per the conditions imposed in

EC letter issued under EIA Notification dated

14.09.2006.

a Utilize a broad range of tools like inspections,

of expansion of projects and but due to huge work load, the

granted under EIA Notification dated 14.09.2006 to

. Measure compliance with environmental standards
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a

o

o

environmental quality monitoring, assessing

efficacy of pollution control systems

Ensure the submission of half yearly compliance of

the stipulated specific and general conditions of EC

letter.

Undertaker regular visits to the Project sites and

report the actual status of environmental safeguards

to SEIAA for conforming Health safety and

Environment

a Recommend corrective measures to ensure that the

Environment Clearance objectives are achieved and

services delivered in an effective as well as efficient

manner

o Ensure that appropriate mitigation measures

correspond with the conditions imposed in the

environment clearance letter have been adequately

met

Ensure constructive engagement and participation

of all concerned department in implementation of

the environment management plan at project site.

. Ensure that compliances of the environmental

conditions are being implemented.

Co-ordinate with other department to strengthen

the mechanism of monitoring.

For effective monitoring, the moni cell will:-
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o Assess and review the progress of the various

mitigation measures imposed in the environmental

clearance

o Inspect the project site with respect to half

yearly / six monthly compliance report submitted by

the project proponent to SEIAA

Submit report to SEIAA for necessary action in lighta

o

of the Gazette of India Notification of Ministry of

Environment and Forest, Govt" of India dates 28ft

February,2014.

Check the viability of various conditions from the

5

point of view of Environment.

That the detailed mechanism of monitoring at

different level is given below:

A) State Level Monitoring Committee (SLMC) and
District Level Monitoring Committee (DLMC)

State Level Monitoring Committee (SLMC) and

Diskict Level Monitoring Committee (DLMC) had been

constituted vide notification no. 1.6/18/2018-3Env.dated

24.09.2018(Annexure fU) for monitoring the compliance of

environmental norms for the EC given by SEIAA" The District

Level Monitoring Committee (DLMC) will do the site

inspections and will submit all the reports to SLMC

Action taken by SLMC:
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The SLMC has held its first meeting on 05.01.2021 to

discuss the monitoring mechanism and has asked the District

Level Monitoring Committee to convene its meeting. Also it has

started the process to issue show cause notices to project

proponents who have not submitted the mandatory srx

monthly compliance reports. The D.O. letters have also been

written to all Deputy Commissioners to convene the meeting of

DLMC and Member Secretary, HSPCB was also directed that

all Regional officers of the HSPCB shall get the meeting

convened every month.

B) State Environmental Monitoring Cell

For smooth functioning of SLMC, State

minutes of the meeting dated 23.11..2020 (Annexure If/2) held

under the Chairmanship of Chief Secretary to Government of

Haryana, the approval of creation of State Environmental

Monitoring Cell (SEMC) has been granted which will work

under the Director General, Environment & Climate Change-

cum-Member Secretary SEIAA.

SEMC will prepare the data of compliance reports,

compliance of environment norms by project proponent along

with DLMC and put up before SLMC.

c) Sectoral Coordinators and Domain Area Experts

Further, in Tier III it is proposed that SEMC should

also have the Sectoral Coordinators (SC) and Domain Area

Environmental Monitoring Cell was required. Vide, the
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Experts (DAE) who will monitor the compliances of all the

conditions as mentioned in the Environment Clearance Letter

in case of only those projects which SLMC decided to get

conducted through SC and DAE apart from DLMC. The

SC/DAE will be emplaned as per their qualifications and area

of expertise.

6. That as per the directions of Hon'ble NGT in different

cases, following actions has been initiated by appropriate

authorities:-

a. In OA No 66 018 (Praveen Kakkar & Ors V/s MoEF &

CC and Ors).

The Haryana State Pollution Control Board (HSPCB)a

under the provisions of Water (Prevention &

Control of Pollution) Act, 1974 & Air (Prevention &

Control of Pollution) Act, 1981 and also revoked the

authorization granted under Hazardous & Other

Waste Management Rules, 2016 vide letter no.

HSPCB/2019/798 dated 19.11.2019 to M/S IVY

Group Housing Complex, Sushant Lok-I Gurugram

(One of the projects with 5.88 acres area bearing

license No 151 of 2004 dated 02.12.2004) of the

whole project under question- 604.19 acres.

HSPCB has sealed the DG sets which werea

u"

has revoked the NOC, Consent to operate issued
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operating without adequate stack height.

HSPCB has also filed prosecution case under Water

(Prevention & Control of Pollution) Act, 1974 &. Air

(Prevention & Control of Pollution) Act, 1981

against M/s Ansal Properties & Infrastructure Ltd.

115, Ansal Bhawan, 16 KG Marg, New Delhi -

110001 and other persons/directors in the Special

Environment Court, Faridabad on 30.06.2020.

Gurugram Metropolitan Development Authority

(GMDA), Gurugram vide letter No. File No.

225025 / 01 / 201.9 / Ink a-1.1. / 2006 dated 1 5. 1 0. 201 t has

intimated that they have stopped untreated sewage

flowing from the premises of the company and

other areas in Storm Water Drain (SWD) and

connection under question has been disconnected

and now there is no sewage flowing on said location

and the same has already been verified by the

committee of HSPCB & GMDA by conducting site

visit on 19.10.2019.

With reference to the actions to be initiated against

the possible collusion of HSPCB and Town and

HSPCB has initiated action by instituting an inquiry

under an independent inquiry Officer Sh. R.R

Banswal, IAS (Retd.) on 20.05.2020. In furtherance, 8

Country Planning (TCP) officials in the lapses,
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no. of hearings were conducted by inquiry officer.

However, due to prevailing COVID-19 pandemic

and health issues, he has requested Member

Secretary, H.S.P.C.B. vide letter no. $a%,6/2021'/

Estt.Br. Dated 22/06/202-1, to assign the instant

enquiry to some other inquiry officer. Sh. Balwan

Singh , IAS (Retd), 178-] Amaravali Enclave , Post

Office Chandi Mandir, Panchkula has appointed

AS Inquiry Office vide letter no.

HSPCB/Estt /2021,/3097-31,01, Dated 10.08. 2021'.

hereby annexed as Annexure [t/3.

Deputy Commissioner, Gurugram directed the

concerned Tehsildars to recover the compensation

amount of Rs, M.44 laces per annum imposed by

CGWA and 1.6.729 crores imposed by CPCB on

M/S Ansal Properties & Infrastructure Ltd. and the

proceedings of the recovery were initiated and

recovery certificates were issued for attaching the

property but the proceedings were stopped in

compliance of Supreme Court orders in the matter

of CA No. 3111/ 2020 M/S Ansal Properties and

Infrastructure Ltd. vs. Praveen Kakkar & Ors. The

relevant portion of the orders is given below: -

"status quo as of toilay with regard to the

Copy of aforementioned letter dated 22.06.2021, is
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possession of the property shall be

HSPCB has revoked the consent to operate granted toa

o

the unit under Water and Air Act vide its order

HSPCB/ GRS -275 / 2020 / 1805 dated 27.07.2020.

HSPCB has filed the prosecution for the violations

against the Directors of the proiect 1n Special

Environment Court, Faridabad.

of Rs. 1.69 Cr vide order no. HSPCB/GRS-

275/2020/1807-"1809 dated 27.07.2020 on the unit for

the violations committed as per Environmental

Compensation Policy framed by Board vide order

dated 29.04.2019 as amended on 20]22019 and notice

has been issued to the unit in this regard. Further it is

for appraisals of Hon'ble Tribunal that against the

Developer of M/s Ramprastha Saare Township

(Group Housing Complex) Saare Gurugram Private

Limited, Village - Wazirpur, Meoka, Sector-92

Gurugram. The case for Insolvency and Bankruptcy

Code has been accepted by National Law Tribunal

(NClT),Principal Bench New Delhi and NCLT has

already vide it's order dated 01.03.2021 delivered on

maintained by the parties."

b. In OA No 588/2019 (Aditya Ihakhar V/s State of Haryana)

o The Board has imposed Environmental compensation



09.03.2021 appointed Interim Resolution Prof essional.

A letter dated 10.08.2021 by Regional Officer

Gurugram has been already been issued to Interim

Resolution Professional with request to release the

payment of Rs. 1.69 Cr. In favor of Haryana State

Pollution Control Board .The copies of aforementioned

order dated 27.07.2020 and letter dated 10.08.2021 is

hereby annexed as Annexure lti4 and R/5 respectively.

c. In OA No 9 (Mukund Dhote V/s Union of India

& ors)

In the said matter, Environmental Compensation hasa

been calculated 12,02,80,310 (Rs. Twelve Crore Two

lakh Eighty Thousand Three Hundred Ten Only) in

compliance of NGT order dated 21,.11'.20-l'9 by the

MoEF and HSPCB. Further, Joint Committee has

opined that responsibilities of discharge of

sewage/solid waste shall also be vested with the

following authorities:

i. Town and Country Planning Haryana for granting

license to builders prior to development of infrastruclure

related to sewerage system.

ii. HSVP for development of basic infrastructure for

sewage and solid waste management of the area.

a The M/s Smart Housing Pvt. Ltd., (Project- Summer

Lo

committee consisting of representatives of. CPCB,
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Palm), Sector-86, Greater Faridabad has been directed

to deposit Environmental Compensation vide office

letter no. HSPCB/ FR/ 2020 / 5145 dated 19.02.2020 and

HSPCB/FR/2020/2488 dated 20J0.2020 and

HSPCB/FR/2020 / 2998-99 dated 02.12.2020. Further,

Environmental Compensation through land revenue

arrears recovery method vide RO Faridabad letter no.

3251. -52 date d 1 4.12.2020.

Recovery certificate has been issued by District

Collector vide No. 2966 dated22]2.2020.

With reference to black listing of project proponenf

The District Town Planner dated 'l'8.0L'2021 has

debarred the Directors of the companies namely Smart

Housing Pvt. Ltd and Umang Real Tec' Pvt. Ltd. and

action has been taken as the Licensee companies has

506/2019 nor fulfilled the terms and conditions of the

license.

With reference to sealing and taking possession of

public utility spaces in the project, sealing and taking

over of vacant flats, if any, A committee has been

constituted by Senior Town Planner to identify the

a

allotted/ unsold flats, communitY site, commercial

District Collector has been requested for recovery of

restrained them from obtaining new licenses. The said

neither complied with orders of NGT OA No.
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component and utility sites vide it memo no. 60-62

dated 08.01.2021. Vide memo no" FD-DTP(E)/2097

dated 13.04.2021 the office of District Town Planner,

Faridabad. Submitted the report of Committee to

Senior Town Planner where in it is mention that the

inspection Committee had a meeting with building

manager of maintenance of secretary of resident

welfare the Group Housing Project and it was

informed by RWA representative that out of 776 flats

in the society, 720 flats were occupied and further no

flat under the ownership of developer /licensee (as on

27.01.2021) the inspection committee also inspected the

club building and it was found that the building had

already sealed jointly by Pollution Control Board and

DTP(E) Faridabad . The representatives of RWA also

informed the inspection team that the community sites

have already been sold by the licensee and it was also

informed that the society is yet to be handed over to

RWA and therefore RWA has no locus-standi on any

assets of builder except maintenance thereof on behalf

of residents. Further, it was informed by RWA

members that the project has been taken over by the

NCLT 4 s 14 of Insolvency and Bankruptcy Code

(IBC-2016) & hence NCLT shall take further necessary

action against Licensee. Further, the same report
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forwarded by Senior Town Planner Faridabad to

Director, Town and Country Planning Haryana vide

memo no.888 dated 13.04.2021.Copy of inspection

report dated 13.04.2027 by District Town Planner

Faridabad and Memo no. 888 dated 73.04.2021 are here

by annexes as Annexure IV6 and I{,2 respectively.

o With reference to Steps taken by the State in view of

report of joint Committee filed in OA No 506/2019 and

conclusion made in this report along-with

recommendations, HSVP Executive Engineer No.2

Faridabad has intimated that master sewerage line has

been laid in front of M/s Smart Housing Pvt. Ltd.

(Summer palm) Sector-86, Faridabad and the society

has to deposit sewerage connection fees in HSVP and

thereafter sewerage connection shall be accorded

accordingly. vide memo no.3827 dated 09.08.2021 the

office of district town planner has directed M/s Smart

Housing Pvt. Ltd, to deposit the sewerage connection

fee to the concerned authority and to obtain regular

sewerage and water disposal connection' Copy of

Memo dated 09.08.2021 is hereby annexes as Annexure

rv8
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d. In OA No 764/201.8 (Kissan Udev Samiti V/s State of

In the said matter, Hon'ble NGT has imposed thea

a

Environment compensation against various project

proponents & same has not been submitted by the

project proponents concerned, Therefore, vide letter

dated 20.03.2020 Deputy Commissioner, Sonipat has

been requested for recovery of Environment

Compensation. Accordingly,, Summons were issued

by Tehsildar, Rai (Sonipat) for asking to deposit the

Environment Compensation on 31.08.2020 as

imposed by Hon'ble NGT.

03 Projects i.e. M/s Parker Estate Developers Pvt.

M/s CMD Built-Tech Pvt. Ltd) Project and M/s TDI

Infrastructure Ltd. have filed Civil Appeal before

Hon'ble Supreme Court of India. 01 Project i.e. M/s

Narang Constructions & Financiers Pvt. Ltd., Sector

62, Kundli Sonipat has approached the High Court

of Punjab and Haryana by way of writ petition

(Civil). 02 no cases have submitted environment

compensation of 5O7o as imposed by NGT

incompliance of order issued by Hon'ble Supreme

Court. The detail of the same in table form is as

under:-

Haryana & ors.)

Ltd., M/s Pardesi Developers Pvt Lt. (M/s CMK
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Amou

nt
Depos
ited by

the
Project

Environment
Compensatio

n
Recommende

d by ]oint
Committee

Environment
Compensatio

n imposed
by the NGT

Detail of
case

pending
in

Supreme
Court/
High
Court

Name and
address

Sr.
No

1.8,49,08,1,65 / -Rs. 10 Cr.Civil
Appeal
No. 3478
of 2020
(Pending
with

I srpr"-"
I Court)

1 M/s TDI
Infrastructure
Ltd(TDI
Kingsburry
Apartment),
G.T. Road,
Sonepat

1,,62,56,792/-Rs. 2"5 Cr.Civil
Appeal
No 3478
of 2020
(Pending
with
Supreme
Court)

M/t TDI
Infrastructure
Ltd., My
Floor2 Sector
60, Sonepat

2.

11.,42,02,841, / -civil
Appeal
No 3478
of 2020
(Pending
with
Supreme
Court)

Rs. 2.5 Cr.a
J M/s TDI

Infrastructure
Ltd., Tuscan
City, Sector 58,

Sonepat

Rs. 2.5 Cr. 3,65,72,745 / - 1.25

Cr"
4 M/r CMD

Built Tech Pvt.
Ltd., (Ushay
Towers),
Sector-61,
Kundli,
Sonepat

Civil
Appeal
No. 3178
of 2020
(Pending
with
Supreme
Court)

5 M/ s Parker
Estate
Development
Pvt Ltd.
Sector-61",
Kundli,
Sonepat

Civil
Appeal
No 3177
of 2020
(Pending
with
Supreme
Court)

Rs.2.5 Cr 4,70,88,735 / -

N

1,25

Cr.
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o Further, HSPCB has filed the cases in Special

Environment Court, Kurukshetra against the

violators. The status of court cases given in table

below: -

6 M/r Narang
Construction
&Financieries
Ltd.,(Maxheigh
t)
Sector-62,
Kundli,
Sonipat

CWP No.
15424/ 202
0

(Pending
with High
Court)

Rs.2.5 Cr. 5,50,38,551/ -

Title Court Name and
Case detail

Next of
Hearing

Filed by

M/s TDI

Infrastructure Ltd.

for Kingsburry

Apartments, G. T

Road, Kundli

Sonipat Vs

HSPCB

The Special

Environment

Court,

Kurukshetra,

Case No. CRM-

M/201e /34

31/ 08/ 2021 Sh. Lalit Malik,

AEE

Sh. Abhijeet

Singh, AEE

M/ s Pardesi

Developers

Private Limited,

Sector-6L Village

Rasoi, Kundli Vs

HSPCB

The Special

Environment

Court,

Kurukshetra,

Case No. CRM-

M/2020/26

08/ 0e / 2021
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M/s Narang

Construction &

Financiers Pvt.

Ltd. Sector 62,

Kundli

Sonipat Vs

HSPCB

The Special

Environment

Court,

Kurukshetra,

Case No. CRM-

M/2020/30

08/0e/2021 Sh. Abhijeet

Singh, AEE

Sh. Abhijeet

Singh, AEE

M/s Parker Estate

Developers Pvt.

Ltd Sector-61,

Kundli, Sonipat

The Special

Environment

Court,

Kurukshetra,

Case No. CRM-

M/2020/31,

08/0e/2021

Sh. Abhijeet

Singh, AEE

31/08/2021,The Special

Environment

Court,

Kurukshetra,

Case No. CRM-

M/2020/28

M/s TDI

Infrastructure Ltd.

for Tuscan City,

Sector 60, Kundli

Sonipat Vs

HSPCB

Sh. Abhijeet

Singh, AEE

31/08/202rThe Special

Environment

Court,

Kurukshetra,

Case No. CRM-

M/2020/27

M/sTDI

Infrastructure Ltd.

for (My Floor 2)

Sector 50, Kundli,

Sonipat Vs

HSPCB

31,/08/2021The Special

Environment

Court,

Kurukshetra,

M/sTDI

In-frastructure Ltd.

for Kingsburry

Apartments, G.T.

Sh. Abhijeet

Singh, AEE

N-





LLI

Road,Kundli

Sonipat Vs

HSPCB

Case No. CRM-

M/2020/2e

e. In OA No. L55/2020 Dr. (Mrs.) (Manorama Sharma &Anr.

V/s TDI Infrastructure Limited & Ors.)

o In compliance of NGT order dated 01"10.2020 it is

submitted that five prosecution cases have

already been filed in special Environment Court,

Kurukshetra against M/s TDI Infrastructure Ltd.,

Kundli, Sonipat. Environment Compensation

has also been issued against the above said unit

which has not been submitted by the unit

therefore summon has been issued for auction of

land belong to TDI Infrastructure Ltd. by

Revenue Department to recover the Environment

Compensation imposed against the said unit.

Present case as subject cited above has been filed

against M/r TDI Infrastructure Ltd (For TDI

City), Residential Plotted Colony at Sector 58, 59

60 61 &.64 in Hon'ble NGT. The Joint Committee

as deputed by NGT submitted the report to Chief

Secretary, Government of Haryana. As per report,

the said project has been found non- complying

in the provisions of Water Act, 1974. As per
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committee report show cause notice dated

72.07.2021, was issued to the said project on the

point related to Pollution Control Board for 15

days. No reply from the unit received in this

office till date. The unit was again inspected on

02.08.2021 to check the present status of the

it has been found that the project has total 8816

residential plot and presently 250 residential

plots have been constructed from which

domestic discharge is generated. The project still

not obtained CTE&CTO from HSPCB and also

not installed STP for the residential plotted

colony. The project is under installation of STP of

capacity 250 KLD for which construction has

been started. Therefore, Environment

compensation of Rs. 5,35,12,500/- have been

proposed to Head Office vide this office letter

No 1846 dated 03.08.2021 and Draft Complaint

for filling prosecution against the said project

has been sent to Head Office vide this office letter

No.1847 dated 03.08.2021 his office till date. Copy

of report submitted by joint committee formed in

compliance of NGT order dated 01.10.2020 is

annexed hereby as Annexure R/9.

observations as raised by the committee. At site,
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In view of the submission made herein above,

appropriate action shall be taken by concerned agency at the

relevant stage. It is being undertaken to comply with the

directions passed by this Hon'ble Tribunal.

Place: Chandigarh
Dated: P]. o$.fu11

R. S. Verma, IAS
Special Secretary, Environment & Change

Department, Haryana

Verified that the contents of Para No. L to 6 of the

Action Taken Report are correct and true to my knowledge and

belief. No part of it is false and nothing material has been

concealed therein.

Place: Chandigarh
Dated: O? . og .2otl

R.S.V ,IAS
Special Secretary, Environment & Change

Department, Haryana

Verification:
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IInryana Governnrcltt
Environrnent DePartntenl

Ordcr

Whereas ,vide his Do letter no. J/110013/2/2013-1A datedi}T/O7l2o14.,Secretary MOEF,GOI

conveyed to chief secretary of Haryana to devise a mechanism for monitoring of ECS granted by SEIAA

in the State;and

whereas vide letter no SEIAA IAR/76lAl7 dated 31/05/2016, the chairman state Environment

lmpact Assessment Authority (5EtAA) of Haryana requested to the then Principal secretary ,Department

of Environment & climate Change Department, Haryana to initiate necessary steps for creating

Mechanism for Monitoring of imposed conditions of Environmental clearance in compliance to the

reference made by office of the Principal Accountant 6eneral (Audit l Haryana'

Norv. lherefore. the following conrntittees are constituted with al state and District Level

rvith Terms olConditions alongl

A. Stnte Level Monitoring Conrnrittec.

B. District Lcvel Monitoring Committcc'

S. No Nanrc and ation

Oepirty Commissioner of Concerned District
Position

Chairnran
I

2 Re presentat tve [ro nl the Urban Local Bodies
orv the rank of ExecutiveDepartment, Haryan a not bel

En lleer

N{ember

l llepresentattve
Depanment, (P

from the Public Health Engineering

HED) Haryana not belorv the rank o[
Executive

N4enrber

Representati ve from Forest Department, Haryana not

belorv the rank of Ran F'orest Officer

Regional cer, Haryana State Pollution Control

Boald

Member

N4enrber Convetrer
5.

Tcrnt and Condilions:

Thc District Level Committee shnll'

l. Inspect the compliance of ECs granted projects (atleast 5 per month)'

2. Submit nronthly report latest by 5th of every month to the Chainnan, State l"evel Committee.

Adclitional C5iefl Secrerary, to Covt. Haryana Environment & Climate Change Depannlent

and chairnran, llaryana State Pollution control Board, Panchkula'

3. Rccoprmend actiorr by the concrrned department for violations of EC conditions for

consideration by State Level Committee'

4. Also monitor the action taken against the projects in all violation cases.

S. No Nante :tnd n
ChairntanDirector, Envirotl:rent & Clinrat. Change DeParttnetrt,

ilnaH
N4ember

2. an SEACMernber of SEAC nonrinated Cha

3 Torvn Plantter (STP)

D

Quarter ofSeniol
Planninof Torvn & Cou
at Hcad

MetnberSuperintending Engineer at

ntentHealtlr En De

of PublicHead Quarter4

MemberQuarter of UrbanSuperintending Engineer at

Local Bodies Dc fl)ent
5

N'lemberutlonHaryana State PoIA -HQ) ofist E'c'
Control Board

6

convenerDepartn.,.nt of Envirorunent &entist Crade-l
Climate

7

Scanned wrlh CamScanner

Position

t.

Mentber

4.
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'l'lru Strtlt' l,t'vsl Conttttlllcc slrnlt'

1. 1r,'lgct ttl ["rtst otlcc in rt tttotttlt'

l. 'l'lrrough Ir4erutrcr ('ottvetter, gct Ill tlre r0ports rcccivcd from DLCs cornpiled and finalize its

tcrloruurr,.rrrlnl iorrs urrd ;rxrposctl ootion ngoinst vio lation il any'

l. llur;onr,rctrd nctiolls trr llnvirglrrrcrrt & Clinrare Clrange Department on all violation cases and the

Covcrr,grrl slrnll ndvise soncerrrsd dcp0rtnrents and l-luryana State I'ollution Control Board to take

ncliort ngnirtsl nll such violntiorrs'

.1. Crrrrrpilc orttl sutrrnil coDsolidntccl rcport quorterly to Oovt' of l-laryana' DePartment of Environment &

Cliruntu Cltnnge ,

l)nttrl Clrrrntligrtrlt
06.09.201 8

Endst No. l(r/l 8/201 8-3Env.

and lirrther necessat) oction

Dcvcnder Singh

Atklitionnl Chicf Sccrctary to Government of Haryana

0nvironment DcPartment

Dared : 24'09'201 8

A copy is lorrvardctl to l)rincipal Accountant Ceneral (Audit ) Haryana for information

Ilrrdst No, l6/18/2018'3 Env

A copy is forwarded to the follorving with the request to dePute /nominate an officer

/official for thc abovl-said conrnrittees,as nrentioned in the two tables:-

(i) Addl. Chielsecretary to Govt' Haryana' Forest Department'

(ii1 Addl.chietsecretary to Gov. l{aryana, Environment Department.

(iii) Actdl, Chielsecretary to Covt' Ilaryana' Public Health Departrnent'

(iv) Principal Secretary to Covt, Haryana, Urban Local Bodies Department'

(v) principal Secretary to Govl, Haryana, Town and Country Planning DePartment.

(vi) Chairman. Haryana State Pollution Control Board, C'l l, Sector ' 6. Panchkula.

(vii) Direcior Enviroryrnent &climate change Department, Haryana

y--drn Srale Environment lrnpact Assessmenl Authoriry. Haryana. Bays No. 55-58. Paryatan

Bhawan, Sector-2, Panchku la'

1ix) State Environment Appraisal Committee, Haryana, Bays No. 55-58. Paryatan

Bhawan, Seclor'2. Panchkula'

\ I ^.,*r.$ $..,"f
oy. ffiin,.ndent, Environment

lor Additional Chief Secretary to Gow' of l{aryana

Envi ronment DePartment

Dated: 24.09.2018

V-o.*$- J*
Dy. Superiftendent, Environment

' for Additional Chiel Secretary to Govt. of Haryana

Environ ment Departme$e

Endsr No t-l6tl8l20l8-3Env. Datedr- 24.09'2018

A copy is ForrvarrJcd allthe Deputy Commissioner in the Statc of Haryana ftrr

lurther necessary action i,n the maltcr' | , A tfL-.-O^Xr.V sA-nt
DY. SuPeuintindent, Env irohment

for Additional chief Secretary to Covt- of Haryana

Env ironmen t DepartmeJla-

Scanned wilh CamScanner
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Minutes of the Meeting dated 23.11.2020 held under the chairmanship of chief secretary

to Government Haryana regarding constitution of Monitoring cell in state Environment

lmpact Assessment Authority (SEIAA), Haryana.

Smt'DheeroKhondelwol, ACS, Environment & Climate Change Department (E&CC),

Haryana, shrivijyendro Kumor, lAS, Principal secretory, Generol Administrotion Deportment,

Horyano,ShriS.Noroyonon,lFS,Membersecretory,HSPCB,ShriShekhorvidyorthi,lAs,

Director Generol, E&cc-cum-Member secretary, iEIAA ond Dr.Roi Kumor Chouhan, loint

Director, (E&CC) attended the meeting.

At the outset, the Director General, E&CC, Haryana briefed that

withreference to the MoEF&CC D.O No. l-11013 l2/2073-lA dated 07.02'2014, NGT orders in

oA no.661/2018 and oA No.668 /ZOLI, a meetinS was convened on 15.07.2020 under the

chairpersonship of Chief secretary, Haryana regarding the monitoring mechanism required

to be set up in SEIAA for monitoring the environment clearances issued under EIA

Notification dated 14.09.2006, wherein it was decided that a separate meeting shall be held

under the chairpersonship of Acs, Environment & climate change Department, Haryana

with the concerned stake holder departments of the State Government and finalize a

mechanism for monitoring and establishment of Monitoring cell in sElAA. Accordingly, a

separate meeting was held on 14.08.2020 under the Chairpersonship of Acs, E&cc, Haryana

in which the draft mechanism was finalized to constitute a Monitoring cell in SEIAA

consisting of in-house technical staff and in-house empanelled technical experts (SCs &

DAEs) after incorporating the inter-depa rtmental points of various stake holders.

chief Secretary desired that the HSPCB shall submit the details of various Mega

projects undergoing without required clearances from competent authority and stressed

that only minimum required posts in monitoring cell shall be considered for approval. cS

also enquired about the status of abovemeeting dated 14.08.2020 held under the

ACS(E&cC).

Director General, Environment further intimate that the proposed Monitoring Cell

also have sectoral coordinators (sc) and Domain Area Experts (DAEs) who will monitor the

compliances of all the conditions as mentioned in the EC letter for which the Environment

Department has initiated a separate file.
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The deliberations were held on the Monitoring Mechanism, requirement of

monitoring cell, technical Human resource, nature and work of various post, the

requirement of Environmental clearance, EIA notification 14.09.2006, the total work load of

SEIAA and SEAC, present status of monitoring of compliances, directions of Hon'ble NGT in

O.A. No. 661 of 2018 and O.A. 688 of 2019, monitoring of illegal construction, present status

of approvals to various construction projects and industries and monitoring of their

compliances, the decisions taken in the various meetings, the detail of Monitoring cell.

PS, GSA submitted that as EIA is a m ultid isciplinary tool used or studying the possible

impact of the known factors like Air, Water, Noise, Soil, etc. on the environment which

comes under regulatory domain of tvlinistry of Environment (MoEF&CC) and for maintaininS

and ensuring the quality in EIA reports, to make it effectiveMon itoring Mechanism is

urgently required to be established for monitoring the various conditions imposed in the

environmental clearances issued by sEIAA under EIA notification 14.09.2006. After

detaileddeliberation, it is decided to recommend for creation of 33 posts in SEIAA.

The following decisions were taken in the meeting:-

i) To access and review the progress of the various miti8ation measures imposed

in the Environmental Clearance issued for CateSory "B" projects under the EIA

Notification, dated 14.09.2006. The independent State Environmental

Monitoring Cell (SEMC) beestablished and which be headed by Director

General, Environment & Climate Change-cum-Member Secretary, SEIAA. The

work assigned to the post of additional director shall be carried by joint

director and post of additional director is dropped from the proposed draft of

monitoring cell. The post of deputy superintendent in place of superintendent

and ADA post in place of DA post is recommended to be created'The total 33

posts in Monitoring cell were approved instead of proposed34 posts.

ii) The police department shall provide an ex-officio police officer of the rank of

Superintendent of police from Headquarter to SEIAA for accompanying with

Monitoring Team during site visit etc.

iii) The HSPCB shall put up the detail of action taken against the concerned

Officer/official of HSPCB for granting illegal CTE/CTO to the mega projects

and detail of mega proiects running without the required clearances from

the concerned authorities.
The meeting ended with thanks to the chair.
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-!--r-JirrrrArrA rtrt! HARrANA srArE poLLurtofv corvraoL B0ARD

c-11, S[CTOR"6, PANCTIKULA
Ph- ot72 -257787A-73 Fax No' 2581 201

E-m ai I : hspcbso lidwaste@g6PP1l, lscll', $''I
3!h->\!t7z

Paryavaran Surksha samiti & Ors Vs

Ors il was held that:

"1?. Need/ess fo say that it witt be open to the SPCBs /Comrnittees and CPCB ta

taxe coerc;r; ;*, re inctuding recovcry of compensatio"n'i",i in' danage .ta 
the

envtronment on " Potluter pays" u, '*itl as a/so rc' ai"it taking of such

precautionary measure as may be.. ."

Whereas in 63rd conference of Chairman and Member Secrelary of

PCBslCommittees hetd on 1803.2019 it was decided that SPCB;PCat may lrametherr

guidelines on environmental compensation nrr*J-r, CPCB's ieport circulated-^in the

agenda of the said meeting and to provide tnei, in-puts environmental compen,t{l:X:?on
Whereas, the Board has decideO to aAopi-tfre metfrodology suggested,!! ?::*'o'

assessment, imposing, collection and utirizaion environmeni compensation .from 
the

polluting units in the state of Haryana. nccorOinify , p"jrcV has been lramed by the board

vide order dt.29.04.2019 as amended on 20.12.2019 in this regard

whereas, the Board has constituted environment assessment compensation

commrttee vide order No, HSpCB/2019/6094;1ib- artra 06.05.2019 to assess the

environmenl ccmpensation of the units found op*riing in violation of the provisions of the

environmental acts/laws.
Whereas, the Regional officer vide his letter No. HSPCB/GRSl2A20l224 dated

01.o7.2A2Oand subsequent letter No.364 dated 15.A7.2020, recommended the case for

imposing environmentat compensation penally for violation ,of the environmental laws

committed by M/s Ramprasiha Saare Township (Group Housing Complex), Village

wazirpur, Meoka Gu:.ugrann. The rnatter *ras placcd tefoi-e the ccrrnmittee constttuted for

assessment of environmental .orpur,rrtion in it's meeting held on 22'a7 '2020 and on

consideration of the report-rnJi"Jo*mendation of the Regionar officer, ccmmittee has

proporui n, i Og,Zr,obol- onry (ns o-ry lrore Sixty Nine lakh Twenty Thousand only) for

the viotation period i.e. rrom'26.05.2018 to 1A'1i'2019 (564 days) as environmental

compensation penalty, becJuse the parameters of effluent sample were found exceedl;ig

the permissible tirnits rr roiiiitnuO itorn analysis report No' 81'1 dated 26'08'2019 and

...!,rqca'4u ;;;#;, ;33a ortuo 1612.2A19 of Board's Laboratorv.

whereas, further ,"iion will be taken after receipt of analysis report from Board's

Laboratory if required'

'il'"iJ,li',rvr7, 
namprastha .',1|" Township (Group Housing Complex), Village

wazirpur, Meoka, Gurugrariiis r.,ereuy directed to deposit Rs' 1,69,20'000/-only (Rs' one

c,o,*sl,ry:{:*"iXl,.:Ul',,:*-X:'}ffi T:'til:l"Jffi iJ'i:ilif;':llilf B::',.,I

I;i,l!::;fi:?:r*iffi s'is'iitit, r,auins rFSC code no rruoe0000164 in TNDUSTND BANK

situated a1 sector_g, pancnkura, within a period of 15 days, fairing which unit sha, tiabre for

actron under the applicable f rovisions for non compliance of the directions of the Board

Ordef.

Whereas, Hon,ole National Green l,ribunal
the penalty on the non-complyrng pollutrng units and
"Polluter Pays" to recover the [_nvrronmcnt corn
Environment damages caused.

Whereas, the Hon,ble NGT rn the matter of
Lrnion of lndia & Parveen Kakkar & Ors. Vs MO[f" &

(NG'f) has iss

to levY comPe
pensation for

Dated Panchkula the'
27th JulY,2020

Endst, No. HSpcB/ G5s-ztslzozat lVcS -" l}k":i Dated: 'f -iJnfl&"f-'

A copy of the above is forwarded to the followrng for tnformation and necessary

action Ple ase'"i. 
St Account Officer, I]SPCB Panchkula'

; necionat Officer, Gurugram (South), ItSPCB |'1e is directed to pursue the

|/^fr,ir for payment of environmental compensation as stated above and to

submit the compliance report rn this regard within the prescribed time period

3. M/s Ramprastha Saare Township (Group Housing Complex), Viltage

WazirPur, Meoka, Gurugrarn'

d,
Sr Environmental Engineer (HQ)

For Chairman

,Y\ ,i
1r'
I

Sh. Ashok Kheterpal
Chairman

il(
4 \\ r1

V
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Regional Office, Gurugram (S)
Haryana State Pollution Control Board

3rd Floor, HSIIDC Complex, IMT Manesar, Gurugram
Website - www.hspcb.gov.in E-Mail - hspcbrogrs@gmail.com

Tele No. 0724-2290207, 0124-2290208

To

The Interim Resolution Professional
For-M/s Sare Gurugram Pvt. Ltd.,
(Ramprastha Saare Township-Group Housing Complex)
Village Wazirpur, Meoka,
Sector-92, Gurgaon (E-Mail :- cirp.sare@gmail.com)

Sub; Environment Compensation of Rs. 1.t69,2O,OOO/- against the
developer of M/s Ramprastha Saare Township (Group Housing Complex),
Sare Gurugram Pvt. Ltd., Village - Wazirpur, Meoka, Sector-92,
Gurugram.

Ref:- Head office order no. 1807-1809 dated 27-07-2020 &. NCLT order dated
01.03.2021 delivered on 09.03.2021.

On the above said subject, it is submitted that Haryana State Pollution
Control Board had imposed Environment Compensation of Rs. 1,69,20,000/- against
the developer of M/s Ramprastha Saare Township (Group Housing Complex), Sare
Gurugram Pvt. Ltd., Village - Wazirpur, Meoka, Sector-92, Gurugram vide its order
no. 1807-1809 dated 27-O7-2020 (copy attached). As the case for insolvency and
bankruptcy code against the developer of the said project i.e. M/s Sare Gurugram
Pvt. Ltd has accepted by NCLI Principal Bench, New Delhi. NCLT vide its order
dated 01-03-2021 delivered on 09-03-2021 had appointed Interim Resolution
Professional. Therefore/ you are kindly requested to release the payment in the
favour of Haryana State Pollution Control Board.
(Account Details - Acc. No-100053543757, IFSC Code - lND80000164, Branch
INDUSIND BANK situated at Sector-9, Panchkula)

DA/as above

Regional Officer
Gurugram Region (S)

A copy of above is forwarded to the Chairperson, Haryana State
Pollution Control Board, Panchkula for kind information and further necessary action
please.

Regional Officer
Gurugram Region (S)

Sigrrecl b3r Sar-rcleep Sin€Ila
Date: 1 O-OA*2C}21 -a 2:26:54
f<.eason: -qpprovecl
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DISTRICT TOIT$ PLAIITilEII, ET* $'O}T*SIVIE,H" tr'AIAI PABAD
$C{.1-J?, {.)pposite Slitii $,1*}1. Nrerr*,fu$rl (}ffir:r, S*cr-q-:r-l?, l}e.ridabxrJ - l?10O7

Plrc*e & Faq - fi X 3Q.4S*lSpQ
E- n:rtii: **$nl"l.!'+q,$iah*dJlpi! u

Se:rior Trutr Planner,
F*riclai:rari

Sub.f+ct:

I\'lemr: i{*. F'D"DTplE} r'..1.'t.""'r i}i:trql: r}/"6r,-/io; /

Compllence cf ordar dated 21"11.2S19 and O1.1S.3O3O paraad by
Han'bk }Iatlanal (lreen ?rJhunal- Friaclpal.Bqnuh ltarr Dclhi in CIA
l{o. 5S6 *f 2619 in the caae titlcd a* lilukund Fhote Vu Unlon of,
lndia artd re$fssentation rlth r*spact to finllur* of Smart l{ounlng
k Ltd. to camply urltk cou*Stiurs of Snvlrq$meat Clearance-
Mukund.Dhote.

iteier*l:c*: Y*ur *f.{ir:r ilrrnl$ n*r. ilQ elrrted *{)"l}i.}{J} i

With r"i:fell*nce tri suhje*r r::i{*d ra;r.it*r, il in inti:rmr:tl tirat irr

ron:lplinr"lre lrl'r:lircr:ti*t'ls r,nnt;rinrrl irr vrlur r.ri*ct l:rtirnr;r r:nclrr r*frlerllr', tht. siltl cf

l,'l ,'s Srrrart Ilut.tsitiy^ i\t l.td.,':i, :i.]r'1{)r 8t'r, [:ii,i.n,iaLr;rri ir;rs ],r:,llr::..i,,,1.t J? 0'l Iil2 l tr.r

a iuirrt si tr, in*perliLin t:ntnn;ili;':r'rtl'tirl; ir:r"lirrirrJ rl .bli. \itj;ri 13irar'r.lu'iri, i.eqaj

,4s*:stant U;'o Rt}- }*li" 6':*ri(lrth*rd; iiI Sir. Mthd- Saleem, Jg, &' iiil Sh. 'l"irr rirl

Biratla, -1 X"), {.},rtr I}TFl{Flg.J F;rridtil.}€id; a:rd il'l " i'1. {}:tr lkmk;r.sl"l. JiL, t-:;'* lll'p{t':r}i'.}

I;lriclaba,l.

'l'h* r:*lir:tals *f {ite insprcttnr: cGl}'}trriltr.l' ril,r:1. ,*'r?.h Sh Art'tn ht.rrrurr-,

Buiiding Miwager +l- h{a:ntcr:rrn,rr ltppr;iutrd tl, }tlVA r**r} h{rs llahita. {ient"ral

$rt:r*tan', RW&. 'l'hv ElUA rrpr.r*e*tut^ivcrr lr{rrrmerl r-he inspt:tti*1g r:lnnmittm that

r.:uI r:ll 7?* fl;lts iri tlru *r:{:irl_\'. ?lltl fluiu \{'{-iry: {rci:'1-li}ird xnr:tr l"lr} ilfrtr i* rrrrtler t}:*

irrtJ:eclfd the r:iuil irr.iiir.nriiq. i:ul(.1 :t ',,,r.*5 liitLrrri i!r;,i.i r}:r'irr.;ilrir;i"; riuii i.it:r:'i;;ij.r-t:,.lr.fi'

senleri ir:intil hl' Pr:iir:t.ir::r (l*rtrr:l l-ir;r.rr"l,l rrnd *TF ttrr i-'nrirliilrxtl. Jhs:

rrpll:sfn{;+1ivt:s t"tf ltw,.\ in{rirrtrPr! lhr iilspe{1i()ri {{riirfr lll;11 i}:ie r:l}n'lnlttttit! silts

l"t*1"* e.lnlrfil' N.re*:c sr:rlrl t:rl' the lii'rl:!Frr*,:;r:tl rl. -!{-'trt; Blsi} iitlii|rnr'rri thitt r}:f sr:r:ip1"1' 15

'l o.
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*i bu.ikJr:l r,,:":fi:pt milii,.nrsil.d|.{;r: i.1':{rrrrr}1'*n i.xtl}ir.li rtl'l't*ir.lt'trls l-'rtr{}rsn" it $,'nE

iritt:rntt:*"i b',, ll\fu'& utl:rviix:rs 1.1.1;*l llx- .ilrr:jr:t:1 iiiiri i..'u.':*'t) t*krr: *v*r i:q r'11* Ntlll'Y tl,ls
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ffiw# urnet' STP Faridabad <stp3.faridabad.tcp@gmail.com>

Compliance of order dated 21.11.2019 and 01 102020 passed by Hon'ble National Green Tribunal,
Principal Bench New Delhi in OA No. 506 of 2019 in the case titled as Mukund Dhote Vs Union of
lndia and representation with respect to failure of Smart Housing Pvt Ltd. to comply with
conditions of Environment Clearance-Mukund Dhote.

DTP Enforcement, Faridabad, T & CP Deptt. Govt. of Haryana <dtpenf2.faridabad.tcp@gmail.com>
To: STP Faridabad <stp3.faridabad.tcp@gmail.com>

Thu, Mar 25,2021 at 3:31 PM

R/Sir,
It is informed that the site of M/s Smart Housing Pvt. Ltd. at Sector-86, Faridabad was visited by a joint site inspection committee including

officials of this office and reported that during the site visit the reporting officials met with Sh. Arun Kumar, Building Manager of Maintenance
appointed by RWA and Mrs. Babita General Secretary, RWA. They informed that 776 flats are bare in the society and out of whith 720 are
occupied and no flat is under the ownership of developer/licensee. lt is pertinent to mention here that the club building has already been
sealed by Pollution Control Board and DTP (E) Faridabad jointly. The community sites has already been sold by the licensee. lt is also
informed that the society has not yet handed over to RWA and RWA has no locus-standi on any assets of builder except maintenance
thereon on behalf of residents. Further, it is informed that the project has been taken over the NCLT U/S 14 of lnsolvency and Bankruptcy
Code (lBC-2016). Hence bar to take any action against licensee.
The above report pertinent to this office is being submitted for further necessary action pleasel

Rajender T. $harma

District Town Planner
Enforcement, Faridabad
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Office of District Town Planner, Faridabad
HSVP Office Complex, Sector- 12, Faridabad

Tel: 0129 2986341
E-mail : dtpS. faridabad, tcp(qgmaii. com

n
U-lnrr€ xUY€

+ Ial
To,

Subject:

M/s Smart Housing Pvt. Ltd.
D- 64, 2ND FLOOR DEFENCE COLONY
NBW DELHI New Delhi-110024.
gaurav. verma@u mangrealtech. com

Memo No. $$ ?!, Dated:- *,lloglAn l
Action ?aken report in the OA lto. 506 of zCILg in the matter of
Mukund Dhote VS Unlon of India and Ors.

Ref: - Haryana Pollution Control Board, Faridabad office memo no.
HSPCB/FR / 2O2U 934 dated 06.08.202 1.

With reference to the above cited subject, it is informed that as per the

information received vide letter under reference, the sewerage connection fees has not

been deposited with the HSVP and therefore the connection has not been provided to

M/s Smart Housing Ltd. (Summer Palms), Sector-86, Faridabad. In this regard, it is
directed that the due amount/fees may be depostted to the concerned authorit-v and

the regular sewerage and water disposal connection may be obtained,

This is for your information and further necessary ase.

e\%,strict'forvn Planner,

Endst. No 38W*3t,
Faridabad
Dated: g$ | "sl>*-trther necessarvA copy is forwarded to the foilowing for information and fu

action, please.

Director, Town & Country Planning, Haryana, Chandigarh.
Senior Town Pla-nner, Faridabad.
Regional Officer, Haryana Pollution Controi Board, Faridabad with the
intimation that the necessary action as per th
cnnsidered to be taken for the violations, if any at

Act & Rules may be

4. Executive Engineer, HSVP, Division No. 2, Fari

Planner,

E./DTP torwarding Lelrerr202l'"ette6/AuBu!t 2021

1

2
e
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Ano* ure R/9

BEFORI THE HON,BLT NATIONAL GREEN TRIBUNAL,

PrinciPal Bench, New Delhi

Original Application No. 155/2020

1n lhe |nil-ttqf qf;...:

Dr. (Mrs.) Manorama Sharma & Anr.

I)atc: 20.01.202.1

Place: Delhi

Vs

Ap p lica nt(s)

Rcspondcnt(s)

Page

no.

(N. K. Gupta)

Scientist t
Central Pollution Control Board,

Parivclsh Bhawan, East Arjun Nagar,

Delhi- 110032.

Sr.

No

IDI lnfrastructure l'.imitcd & Ors

lnd.cX

Pa rticu la rs

compliance Report prepared by Mo[.[ & cc, cPCB and lll Delhi in the rnatter

of O,A. No. 155/2020, titled as Dr. (Mrs.) Manorama Sharma & Anr' Vs. TDI

tnfrastructure timited & Ors. in cornpliance tr: the |"lon'ble NGT order dated

01.10.2020.

Annexure-l: A copy of minutes of the first me eting of [xpe rt Committc'e dated

26.10.?O2.0,

Annexure-ll: A copy of lcttcr dated 04.:l-1.202-0 issued by GPCB to TDI

lnfrastructure [.td. for providing necessary document'

Annexure-lll: A cgpy of letter dated 05.01.202-1 issued by District Town

Planner, Sonipat to the Scnior T'own Planncr, tlohtak regarding complaint

against I'{)l lnfrastructure ttd. for cheating and fraud with buyers.

Annexure-lV: Conrpliance to [:C conditions.

Annexure-V: I)htltograph of the prolcct sitr:.

Annexure-Vl: A copy of l'lon'ble NC1"ordr:r datcd 01'1'0'2020'

1
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4.
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Compliance Report
By

Ministry of Environment Forest & Climate Change

and

Central Pollution Control Board
and

Indian Institute of Technology,Delhi

As per

Hon'ble National Green Tribunal
(Order dated 0l'toctober ,2020')

IN THE MATTER OF

Dr . (Mrs) Manorama Sharma & Anr.

vls

TDI infrastructure Limited & Ors

rn

Original Application No. 15512020

1
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Comnliance Reoort of Joint Committee in the matter .of Dr.(lVIrs.) Manoramir Sharma &
ffiIls TpI infrastructure Limited & ors. o.A. Noil55/2020)

!Q Background:
Hon,ble NGTin the rnatter of Manorama Sharma & Anr. v/s TDI infrastructure Limited & Ors'

o.A. No.l55l2O2O) vide order dated 01.10.2020 directed as follows:

,,Accorrlingly, v,e direct the Comnittee constitutetl by this Tribunal in O.A- No. 764/2418

vide order dated 23.10,2019 ie representath,es of the CPCB, the MoEF&CC and the IIT'

Delhi to give a joint repofi toith reference to the compliance of environmental nornx in

respect of the preselt project also 'tvithin tro montlts by e-nruil at .iudicialng@gov.in

preferably in thefornt of searclrubte PDF/ OCR Support PDF ancl not in thefornt of Image

PDF. CPCB witl be tlrc nodal agency for compliunce"

2.0 Compliance to NGT directions: -

In compliance to directions of Hon'ble NGT, a meeting of Joint Committee (constituted earlier

in the matter of o.A No 7641201g) was held on 2611012020 through video conferencing.

Minutes of meeting are attached at Annexure-I. As per decision made by committee' CPCB vide

letter dated 04.1l.}Iz}requested applicant and respondents to provide necessary documents for

examination. Copy attached at Annexure -II. Applicant and TDI Infrastructure Limited

submitted required documents to Joint Committee. Further, Joint Committee comprising

following members inspected the site on 07/01/2021 along with representative of applicant and

respondent.

1. Dr. Sagnik Dey, Professor, IIT Delhi

2. Dr K.K. Garg, Scientist'C'MoEF&CC and

3. Sh. Danish Meena, Scientist 'B', CPCB

3.0 0bservations
During the inspection by joint committee on 07 .01,2021, following observations are made:

l. Ws TDI [nfrastructure Limited has set-up residential plotted colony in sector 58'59,60,61

and 64 of SoniPat, Haryana.

Z. Basic minimum infrastructure i.e. internal roads, open space, public parks, streetlights,

pubtic health services including water supply & Sewerage Treatment Plant, electricity, etc'

arenot functional at site.

3. plot of applicant was inspected and it is observed that no Electricity supply, Water supply,

Sewerage connectivity or STP exist at site. Approach road to plot is also damaged at

multiple locations'

4. No mechanism of proper collection and segregation observed at site. Compost arrangement

for biodegradable waste was not provided at site'

5. An unauthorized disposal of sewerage water in nearby plotted area was observed. An

unauthorized tractor carryin-e tankers (without any registration numbers) was found

2



/t3

disposing sewerage wastewater at nearby plotted area. An undesirable smell and stagnant

water has been observed at these areas.

6. project proponent is supplying water to township through bore wells but has not obtained

any approval from CGWA.
7. frojeci proponent has not submitted adequacy reports of captive STP under township and

not provided proper sludge collection system.

8. Rain Water Harvesting pits were found clogged and filled with mud and stagnant water'

g. It is also evident frJm ttre report of District Town and Country Department , Sonipat

provided by applicant that Mls TDI Infrastructure Pvt. Ltd. has breached the conditions of

ih. li..nr. and condition of part completion certificates granted by the Department and not

able to upkeep the minimum infrastructure( Copy attached at Annexure-Ill)

10. Violation of Environment Clearance Conditions:

Compliance status of EC condition is attached at Annexure-IV. Observation of Joint committee

with respect to violations ofEC conditions are summarized below'

a. project proponent has not constructed decentralized tertiary level STP for 100 percent

treatment of grey water and reuse as per EC conditions'

b. No solar, winO or renewable energy source has been observed at project site'

c. No CFLs/LEDs has been observed at street lights some

d. project proponent has also not provided details of area covered & species planted under

greln beltand area covered under green belt is looking inadequate.

e. Froject proponent has not provided corporate social responsibility plan, details of
environmental management cell, year wise details of year wise fund earmarked/utilized

towards environmentil protection, not submitted six monthly compliance reports regularly.

f. project proponent has not provided copy of environmental statement of form-V, link of-' 
,o*pury *.brit" where copy of EC along with SMCRs has been uploaded" PP has also not

submitted the six monthly compliance reports regularly'

g pdect proponent has not prorided detailsicopy of agreement with recycler to handle/dispose

hazardous waste (waste oil fro* DG sets )and STP sludge, plastic waste, e-waste and

biomedicalwaste etc" generated at project site.

h. project proponent hal not providid copy of Noc lrom civil aviation department, forest

departrn"nt, fire departmeff; chief controller of explosives department, CGWA and Consent

to Operate from HSPCB.

!Q Recommendation :

Recommendation of Joint Committee based on the inspection, documents provided by applicant

and respondents are follows:
l. project proponent to comply with all EC conditions and seek approval from CGWA for use of

bore well.
2. project proponent to comply with provision of Solid Waste Management Rules, 2016 and

ensure proper collection, segregation, and treatment of biodegradable waste in compost as per

EC conditions.
3. project proponent to ensure that no treated/untreated sewage is being disposed into vacant

plots.
4, Local State administration to keep vigil on unauthorized vehieles /tractor tankers being used

for discharge of pollutants, so thai no unauthorized discharge be made on land/river disposals.

5" project propor.nt to ensure basic infrastructure facilities are in operation i.e. internal roads,

open space, public parks, streetlights, public health services including watdr supply &

3
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Sewerage Treatment Plant, electricity before allowing construction activity in residential

plots.
o. irr.-gr.v water should be treated_up to tertiary level in 

_decentralized 
srPand treated water

-' 
;h;;il b'. reused for cooling, flushing landscaping as per Environment Clearance conditions'

l. i"r[*lrg points were earlie-r mentio-ned in report of Joint Committee in the matter of o-ANo

76412018 and need to be recommend for present case'

a.HaryanaSehariVikasPradhikaran(HUDA)toprovidesewerconnectivitytounitsatthe" 
;;;ii;ri. Onty authorized vehicles having vehicle registration number to be used for

transportation of sewage to STP as interim arrangement'

b,TownandPlanning.t"pun,*n.andHaryanaSehariVikasPradhikarantoissueChangein- 
iunA Use/License-onlf after ensuring n.."rrury basic infrastructure development (Water

Supply, Sewerage network, Road) in the area .-
c. Concerned agencies ,o it'* bt"'pancy certificate after ensuring development of

infrastructure as per environmental clearance conditions'

d. If a project propon.nt has applied for lart CTO' he should be granted permission on
- 

;;ui"i;g part onty afier ensuring valid Consent 
^to^operate 

from SPCB

e,HsWtoensurecompletionof-constructionolsewageTreatmentPlantandsewerage
network work ( as pei ec conditions) by project proponent belore issuing occupation

Certificate or any other permission'

Sqr"& Dc.1

Dr. Sagnik DeY,

Associate Prolessor
IIT. Delhi

Dr. K K Garg
Scientist C

MoEF&CC

Danish Meena
Scientist B,

CPCB

4
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CENTRAL POLLUTION CONTROL BOARD

PARIVESH BHAWAN EAST ARJUN DELHI.11OO32

MINUTES OF TIIE FIRST N{EETING OT EXPERT COMMITTEE IN THE MATTER

oF o.A. 155/2020, BEFORE THE HON'BLE NGT, NEW DELHI'

In compliance to directions of Hon'ble NGT, first meeting of expert committee rvas held

througtr video conferencing on 26110t2020. Representative from Haryana SPCB, Regional

Officer, Sonipat was also invited in meeting as special invitee. List of par-ticipant is attached at

Annexurc-I.

Sh N K Gupta (Additional Direclor & Divisional Head -UPC-I) welcomed expert

committee members and explained directions of Hon'ble NGT to all committee members'

Committee members discussed the issues raised b.v applicant. After detailed discussion, it

rvas decided that:

1. Expert Committee rvill seek the required documents from project proponent and

respondent.

Z. Issue of violation u,ith respect to environmental clearance will be analysed by

representalive o ll MOEF&CC.

3. Haryana sPcB rvill provide cTo/ cTE status of TDI city projects.

4. Expert committee rvill finalize the date of inspection after scrutiny of documenls

submitted by Proiect Proponent.

5. Representative of Town and Country planning department rvill also be invited to

join commitlee members as special invitee for assistance of the committee.

The meeting ended lvith thanks to the chair'

5
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LIST OF PARTICIPANTS

1. Sh. N K Gupta Additional Director & Divisional Head-UPCJ

2, Dr Sagnik DeY, Professor, IIT Delhi

3. Sh. K.K Garg, Scientist C, MoEF&CC

4. Sh. Bhupender Chahal, Regional Officer' Sonepal' HSPCB'

5. Sh Vishal Gandhi, Scienlist 'D', CPCB

6. Sh Danish Meena' Scientist'B', CPCB

ANNEXURE.I

{
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No. A-1e0 14 / s0 / 2020/ L]PC-I/ 
t t f,-t

filrr,r I n,.',.rfi-i1

Novern ber 4, 2020

ll'o,

'l'DI infrastrucfurc Lint ited
I0, Shaheecl llhagat Singh Miirg,
New Delhi - 1l 00 01

Sutr : Official Docunrents in the nrtrtter of llon'ble NGT OA No. 155/2020 titled titled Dr.
(Mrs.) Mitrtnrarna Sharnta & Arrr Versus TDI infrastructure Limited & Ors trc'fore
I"lon'ble NGT Pl].

'IDI Infrtrstructurc [,irnitcil is arnrarc that IIorr'ble NG'I'vide orr"ler datc.d 01.102020 directed
as follclrvs:

"/\crurdirtgly, tut: tlirat".t lltt (tttrrrtritle"c cctttstiltttr'd. by tltis 'l'ributtnl in O.A. No.
764/2018 ui.da ctrdcr dnted 23.10.2019 i,e. rapresertttttiues of the CPCB, tlrc MoEF€tCC
onrl the i[7, L)rllti to gittc n joitrl: report with reftt't:uce to lhe courTtlinnce of
euoirorrrrtrtttnl uortns in rcsStetl of the ltrcsant projcct ilso ruitlritt tttro tttotttlts by e-

rrrnil tt judicinlngtG;.goa.ilr yreJ'arnltly in the form o.f senrclmble PDF/ OCR Support
PDf md n.ot irr tfu Jbrm of hwgc PDI]. CIPOIi will lte tltc rtodnl ngetrc.y Jior
tntnplifiitca."

In this context, tht,Joilrt Conrnrittee ncecls I'ollon,ing clocunrents for leference and further'

proceedings in the n:atter:

i" Copy ol'1:errnissiorrs obtairrod I'rorn 'l"orvn ancl Country Plattning Dcpartment.
ii. Details of infrastructure facilities providecl try project proponent.
ii.i. Pernrissions, Clleariinces, Consents aud NOCs so far ohtained by I'DI Infrastructure

Linrited incluclirrll applicatiotts uttcler proccss.

il,. Details of Seu,agc milnilflc.r11rlnt irrfrastruct"ure insicle TDI City,
\,. Dettrils of $olirl Waste Managcrnertt infrustructure insiclt TDI City,.
vi. Any other docurlrtut project proponent rvant to submit for representing facts of the

cil$0"

In view of the above, it is requested tlrat the docunients needed by the joint cornrnittee as

detailed above mtr1, ple;tsc be providcd hy 09.11.2020.
Yours faithfulll,

[N"K.Gupta]
Divisiorral l-iead UPC-I

d,i#
\f'iii j

*\'*,'?i

fii-ltu.

fil''ii',$
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ffiq q"'{qur trq'rur *d
cENTRAL pot t-dttot't coNTRoL BoARD

*[*,;q. ?rfi(Eqfts-'h ri7T6a 
"*;errrrr

Hilll$I8Y Of EHYIROXTEXI. rOOt" t "tt'^" 
cHAHoE covr' ot lll0lA

No. l]-310 I 3 / 30 / 2020 / UPC'I/
ll'o:

Dr. ( ['1rs.) Manorattta Sltnrltta,
KP 22, Maurya Enclrve,
Pitaln l'ura, Norv Dcllri I t003'l

Novcrttber 04,2020

Ittndarn,

Sub : Officinl Docurnclts in thc malter of I'lon'btc NGl'Or\ No' 155/2020 fiiled titled Dr"

(N{rs.) fullnorarna Sltarntn & Anr Versus 'l'DI ilfrastructtrrc I'irnited & Ors bcfora

I-lon'ble NGT l')t).

You are ilrvilre thlt l-lon'trle NGl" vitle ordcr eiatecl 01."t02020 tlirce ted ns follorvs:

"Arronlirrgl y, rur lin:il llu: Contntillr:c rottsliltrtt'l, ty \i: 
'frilttuutl irr O'A' No'

761n&Bui6:or1cr1rttect23,10,?0lOi,r,*Iu.s. tinliu'"salttwCPCB,ttrcM1EFSCL
tttrtl lltr: llT, Delltri lo gipr' n joittt rtyirl tuitlr n:frrnrcr ts llw conrylinncc ol

crruinuprerrtrrl gorrrrs iuirs;ml'ctl llw yrrwttt yroiaei dstt wilhitt ltoo utontll.s lty t'
tttni! nt yrrrticinfirgt@g tutn.itr inrli't'ittly i)t tlrc {oitiol-x'nrtltr.tlrlc PDF/ OCR Sttyport

lrDF nrrrl rrot iri itiu \or,,i ,y l,,,,ig, PDIr, Cpcil tpill lt" tha nudnl tgrtttry tor
r'olr;rlialr?."

l1 t6is corrtext, thc ]oirrt Conrnrilfec ncucts follorving docutncnts for refcrence and furtlter

proceerlirtgs in the nlntter:

i, Copies of Originnl r\pplication anrl sutrscquent applications / cloctrnreltts so fnr

sutrnritte6 by itra npilicant i,c. (lr,lrs.) lvlanoranra Sharnra to I'Ion'ble NGT in thc

ntattcr under refercnce.

ii. i\ny olher infornration / rlocurnent rvltich you nlny like to provide to the loint
Conrnritlee rclated to tltc ntatter unclcr questiott.

In vierv of flre abovc, it is rcqucstrrl that [lrt: docuntcrrtls tttcclcd lry the joint conlntittce as

detailccl f,lrove rua1, pl*irse lttl proviclctl tty 09.11.20?0.
Yours faithfullr'

[N.K. Cupta]
Divisional l-Ieacl - UPC-I

.nic.in
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A"nexu{'e- ,.E

Dls'rRlcl'1'0wN PLANNI:lt, SONlPnT

DIPARTMINT OT TOWN & CONTI(Y PLANN IN6 PLANNINo,
ki [:!-o{2]

rlip?,$luilIUsI(4 grtlr[L*tuu

Thc Scnior'Iorvn Plnnntrr'

Itolrtok

To

Mcmo No.ST/ DT t''P I l1zt / lll

r{ARYANA
14$:tj:'r.lr-ajlJI2:

Datccr. oSf olla'al

Sub.:

I(ef.:

Complrint against M/s TDI Infrrstru.cturc I'vt' Ltd' rcfariTl;:l;::;;
and fraud rvirlr buycis r"'irtttt"i colony bcing dcvclop'

59,60, 61 & 6{,I(undli, SonlPat'

Directorale endst. No' CC-70',E(MK)-202 O/?0287 datcd 17'11'202}and CM

rvindorv complaints;;;;; i,'l,,' sn' s::[ffi;t'i'' suur"sh 6ars and

othcrs.

On the subicct cited abovc and rcfcrcncc, it is intimatcd that tlrc licence no'

tg3-228 of 200{, 153-167 of 200rt, 101-144 a12005,42'60 of 2N5' 20A'285 ol70A5' 652'T22

of 2006, 75g{372ot 2006, 199 of 2007, \n at 2007,51 of 2010 & 70 ol 2012 ovu an area

approx. 1132 acres lvcrc Srantcd to M/s TDI tnfrastructurc Pvt' Ltd' for sctting up of

rcsidential plotted colony in Sector-S8 ,59, 60, 61 k 64, Kundli' Sonipat' After grant of

licence, the devcloper cxecutcd dcvclopmcnt rvorks at sitc and applied for Part

complction in the officc of Directorate. Thc part complcrion of above licence colony were

granted vide mcmo no. 5D?-70a7/1772 dated 23'01'2008' cc'70''E(lJRl'2013/57692

datcd 18,11.2013 & cc-70'llA(sN)'2017 /?3751datcd 22"09',20'17 aftcr scckin8 thc rePort

from chicf Enginccr HSVP, panchkura and ficrd office in rcspect ro scrviccs incruding

rvatcr supply 
'Clverage, 

Storm water DrainaSc roads, strect lighteninp parks, open

spacc, Rain rvatcr Harvesting systcm, construction of comntunitl' sites etc. It is also

intimated that the development rvork rvas exccuted by thc d$'clopcr but in some blocks

of licenced colony, thc infrastructure lvas not as pcr conditions of licence and

accordingly report rvas senl to Dircctoratc for rvhich Part comPletion still has not bcen

granted. The block rvise arca of liccnced colony for rvhich part completion has bccn

granterJ by thc Dcpartment and arca applied for part complction but still not granted

ond arca yat to be applicd for part complction have bccn marked on approvcd Revised-

tal,out-cum-Demarcation plan of liccnccd colony rvith distinct colour. 'l'he complaint

I
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reccivcd from nllotrccs sh. Nrtin Klrungar, sh. yogcsh Rnhcia, sh. sandcep Garp Sanieev

Manlras, Sh. Subhash Gnrg, Sh. Dhorat Utrustron Matik, 5h' Parbhot' Dr' Sushll' Aiay

Kumar Gorg, Sheetal Gorg crc. through CM rvindorv portal havc bccn examined in

rvhich foltorving is.sucs havc bccn raised:-

l. T.e Dcparrrncnt has issued part comPlction certificates by verify thc all

clevelopnrcnt rvork such os lvatcr suPPly' scwcrage' slorrn tvater' drainage'

roads clcctrification, strcet lights, development of park but now no'basic

minimum infrastructure are functional at site' As per condition of licence' the

rcsponsibility of thc developcr is to upkccp thc all internal roads' oPen sPace'

public parks, streat lights, public health services including water supply &'

Servcragc Treatment Plant, elcctricity' etc' for a period of five years but the

colony is not being maintaincd by the developcr properly'

2.TheareaaPProx.30percentortotutlicencedcolonylsnotunderthepossession

otM/sTDllnfrastrucrurePvt.Ltd.whcrcindcveloperhassoldtheplots.

3.ThedeveloperM/sTDllnfrastructur0Pvt.Ltd.hasnotobtainedenvironment

clearanccfrorntheMinistryoftheEnvironment&ForestGovernrnentoflndia

asPcrconditionofliccnccissuedbythcDirector,Town&CountryPlarrninp

4. f,Ilr:,or, Town & country planning, Haryana has given the extension of

llcence rnany tlmes in absencc of environment clearance'

5.ThedevetopcrhassoldplosandcollcctedmanyforunlicensedlandrvNchis

not in po"u"ion otW/sTDI Infrastructure Pvt' Ltd'

6,Thedcvcloperhassoldplotsandflatsbeforeobtainingthelicencefrornthe
Governmcnt'

T,Thedcvelopcrisofferingthcpossessionbyimposinghighpenaltychargeson

allottces rvithout obtaining part completion certificate'

S,ThcdevclopcrisinsistingthebuyertoPayclubchargeswhereasbuyersarenot

intercsted in club mcmbershiP'

g,ThedevcloperischargingillegatenhanceEDCfrornthebuyer,whichis

unjustificdasDTCPdoesnotenhanccEDConcedcterminedatthetirtreof

_t

grant of liccnce'

10
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l0.ThedevelopcrhasnotoffcrcdpossessionofplottothcallottcssotPsri
i

conditions of liccnce.

xl. The dcvclopcr has not constructed communify sites in prescribed fime wNch

were aPprovcd in layout plan by thc DePartmcnt'

72. M/s TDI lnfrastructurc Pvt. Ltd. is cotlccting maintcnance charges (rom

ailottoes through thcir sister companics M/s cannes Property Management

Servlces Pvt. Ltd. for basic umcniHes but thc services are not being provided by

the company.

13, The developer is dcmandin6 and collecting none construction pcnaltylholdin6

charges from thc buyer rvhereas construction is not possible in absence of basic

amenities and infrastructure,

14. The Group Housing colony namely Tuscan Heights and Kingsbury

Apartments have also becn developed by M/s TDI lnfrastructure Pvt' Ltd'

These Group Houslng colonics are not being maintained properly by the

developer as lot of deficiencies regarding non-functional of lift, fire system ls

not rvorking. electricity, sew€rage over foltow, non working of water treatment

plant, maintenance charges are being faced by the {Iat holders' The lots of

complaints are being received day to day from flat holders on various platform'

After going through the all complaints received on CM window portal/PM

portal and received from Directorate as well as District Adminisfration the site was

inspcctcd by this office on 15,122020 and found the follorving deficiencies of conditions

of licence as well as conditions imposed in part completion certificates:-

1) The cotonizer has constructed the internal road netrvork at site but roads are not

found in propcr condition on some location and it is quite difficult to reach from

onc block to another block. The plants like bushes, kikar and grass have been

grorrn on road alignment as the internal roads of colony are not maintained

proPerlY bY the develoPer"

i) The elcctric panels are not found functional in most of the blocks of colony" Which

csscntial servicc bcforc start of construction of plot.

3) Thc strcet lights have nol installed in somc Iocation of colony and rvhere strect

Iights have bean installcd, the same arc not found in rvorking condition in most of
the blocks of liccnccd colonY.

3
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4) 'Iho parlc *itr.,r, have not been rlcvelopcd by thc coloniz,er in liccnced colory.

Itowcver, oomc rltc* of park wcrc dcvctopcd rincc long back but the 6ame aro nU \
txlng malntatncd by thc devclopcr properly and all park eitcs are in aboundd q"

t
porition ar nolv, t

5) The lt'iltcr supply lines arc not providcd on all blocks, Thc water suPPly system

has becn laicl in somc blocks but thc same ls not bcing maintaincd properly by the

dcvcloper.

6) Thc lum'sum 40 accs liccnse granted land now found under ag?iculture use and

some is under possession of farmers which is violation of section 3(B) of the

Haryana Dcvelopmcnt and Rcgulations of Urban Arcas Act, \{75, The developer

has not executed developmcnt work on above land and plots have been sold there

on.

7) Tha Serverage systcm has been laid by developer but thc same is not functional in

most of thc block colony. The sowerage system has not becn maintained properly

by the dcvelopcr as numbcrs of scwerago iroles were found uncovered during the

sitc visit,

8) The colonizer has not obtained permancnt sewerage connection from HSVP

Sonipat and scleragc treatment plants installcd by colonizer are not functional

propcrly as day to day serverage ovcrfollow complaints are being received from

the allottces/RWAs'

9) The storm water drainage system has also not been provided in some blocks of

colony. In some blocks the drainage system has becn provided but the same is not

being maintained ProPerlY'

10)The devcloper has to construct community sites in licenced colony as per

approvcd rcvised layout<um-demarcation plan. But as per site only four

cornmunity buildings (1 high school, 1 rcliglous building, 1 ctub & 1 dispensary)

havc been constructed, The rcmaining community siles have not been constructed

bY the develoPer at sitc'

11)The complaints rcgarding basic inlrastructure like as electricity, water supply,

serverage connection are being receivcd from plot holders day to day against the

devcloper as thcy have complctcd the s[ucture of housa but the basic serviees are

not being, providcd by the dcvelopcr'

4

v (

12

i

i

l

:

l

I

i
t

I

I

I

I

i
I



53

l?;T)* Trrrr*n ll**glrll Utrtp L$z';ang r1ltsv:y ?''w twr'vw wt@ hy Mlt Bf
,firrn*rrudlurs f'rr! Utl ,*lUri i+ p..rt ,$ $:.,,t.r,rt ,x;rrlrd *imuy T** im a/

cr}mfrl.lnl$ 5;+ fuerr,4 trfrtivrd {rn;r, rir* f.ar1 i.1-*#rr, trypr4xg lrfr wJ,{*^#;8-@

*l illrlrml lit* *t ffr,?l !.rtit*r r.1 ,t-*.n $at.,t'. *tatr:.?,?.r'/" '*a{er *;;7Sy. l*ft

plablcrn, r.i'*t wxrr,a $$:r.rfl,*s*r.f , "t.t "i./ill*,, ,7t ,rilt{in ::@r:4f;1{ #sS"
tafi.oryeri- rrf nur't*:r* ,?*rW u'& Ut:.7*!:.v '*ri'jnr;, w? !#!:37r{-*6f. $a Lr'

thir rrgrrd the eCI!*:r,rzzt l*r cacr qlrra**4, :'";rll*r[ 'l ':rQ u.; ;-?t* fu

malntarurx& r,qef? +f tl.* rr4c:",ry" v.x. tre. le*ry .I :'.-J1 fJblt;P*f,r{ $x Cstdsex':c

l*Eued by tlx l,*parrr:',nrr itrrrrryury;, z *.xr.|r$trj nat lerds\ r,i 1-re:t+"!r"cer{

of Polirx, Soniprt a6atr*t t?* d.s:dstff ard ii?- :r tmr ?ryF. s:a:-c hd8pd i:-

Police rtation l(unrJli, fuiVa,..

13)Thc (JrrwV Houri*6 *r;*1 rarr*.*y 11/t'Kir,gp,;+' hae aW *' f^*ebVd\'
M/cT$ Inlrastnrctrre ?vt ls.C.**. r.btre Ct*;p l{xllrrg, har betxr rcz&d
bnrt tt* colony lr not ir---ry :ea:rrfai*ed *; '!* dr*e$c7er 'i:ne ccrylafu:ts

rcgardin6 mairtrnar:ce vror:a trjke ac ryruf@tr d stsa&* waiEr ar :r,terrnr$r=tt

walet rupply, rraste v/aisr rnat?g€sert"i {r dis.ac*i, rnls'zrittert de*iciry, !ffir
functional lirt risk of '*"ilding *lthyx, al E. Ki&gsb:ry 3lcclc-lt are bclng

received, ln this rryud th& office l-.es direaed nr:rnbrs C :*w io co&orrizst to

mainLains the colony p:operiy ixrt tlrc si:ualri is rtil :?s: ;:rproq'ed t?' thc

mainlenance agercy. Fiovratr a !,earn o( ioilcrn":ng c{t*rs tis::.ed $r r:te ci TDI

Kingsbury Group Housingwlcrry sn &{S9-2fi2&.

1) ChidTovm Ptanner, Herlraa:, Ch,andigarh.

2) Senior Town Planner, Rohtrlc

3) Distritt Town Plenner, Sonipat alongr'vith field staff"

During the site visit of said grolrp rcrrs::!.g coiouuy, resider.: :f csionr', reF;escnradve of

M/s TDI Infrastnrcture PvL Ltd and l'{is Ca.nre FroTeq' !.{aruge=e:r Sen'ice ht
Ltd. (lv,taintenance Agerry of !"{/s TDi lrdrastructure &'t- I-d1 ttce preserrt ?he

resident of colony apprised the proble:ns regarding rna:ntaisu c{ colony in hon* 0d Atie{

Torarn planncr, Haryana. The dEuii rrp$rt has already besr sent to headquarter thro$gh

your offi* memo no. sT1DTP-PIS?11732S dr',led i5.39t*0 iccpr encicseci)- Evcrr

aftcr sitc irupoction of the Chie{ Torcn Pla.!',ner, l-{an'an,r. lhe Cerelop'c }r,as :rst

improved thc maintain rvork ih :aid Croup Housing colonl' as lot of flsr hcltiers arr

:
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scnding complaints ngainrl fhe maintenance agency

through Disrrict Admlnisrration, CM rvindow Portal'

this of{ice.

sincc, the liccncc rvas grantcd to the developer ld/sTT,l Infrastructure Pvt' Ltd'

for serting up of rcsidcntial plottcd colony in rvhich certain conditions were impoced'

Thc dcvelopcr cxccutcd the development work in colony and accordingly the part

completion ccrtificatcs werc granted by the Dcpartment. But the infrastnrcture/services

laid in colony are to be maintain properly by the dweloper as Per conditions of licence

as rvell as conditions imposed on part completion certificate' The scrction 3(3 (aXiii)) of

thc Haryana Dcvelopment and Regulations of Urban Areas Acl,Tyn provides t'hat' "t'lE

rcsporrsibi tity far t!rc ntaintenance ntttl trykcep of oll roads, oPat s1aces' pabtic park and

pnblic lrcoltlt scnticcs for a periart of fiae years fron the ddte of issue of the campletion

certificato rrnlcss enrlier rclianil of this responsibility dnct tltaaryon to transfn all

srtclt roarls, opc,, spaces, public park anil ptfulic healllt s*oic* fft' 'l ast to the

Goaenrttrctrt or tlte locnl autlnrity, as tltc case may be/"T}te developer has obtained

part comPlction certificate of colony rvherein the maintains rvork is not upto mark as on

date. The colonizer is responsible to provide basic infrastnrctures and to maintain the

services of licence granted colony. But, as per site, the colony has not been properly

maintained by the developer and if any buyer want to constsuct house on his plot in

Block4, H, l, I, K, L blocks, the required basic infrastructure and sernices ale not

functional at site'

The part completion granted, area applied for part completion and area rvhich is

not applicd for completion certificate has been marked in distinct colour on Redsed

layout<um-demarcation plan of licence grantcd colony. The pockets of licerre colony

which are being use for agriculture purpose has arso bc'en marked on Revised layout'

cum-dcmarcation plan with blue hatch. Further, it is also intimated that lots of

cornplaints from District Administration, tluough clv{ rvindorv/P}r't portat and horn the

allottees/RWA,s arc bcing reccived in this office as rvelr as Dirc''ctorate. The same alr

pcnding on portal sincc long time and not being disposed off reason beins departrnent

has not taken any concrctc action against the dcveloper' The many numbers of bu1'er are

appcaring day to day in this office lvith complaints agairut the devcloper rcgarding pocr

maintains of colony and atteging the Dcpartmcnt that the part completion to tln

{

rcgarding Poor tnainlains worl

PM window Portal a's rvell as in

6
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developer M/s TDI Infrastructurc Pvt, Ltcl. has bcrn grant{,r"l wlthout v*rllying rh{, fact

of the site, The notices have bcen issucd to tha dcvolr:p*r ragurcllng pnrr rnalnlainr ol
colony ftom time to tlme by thls offlcc to lmprov* thr b,rric Infrartruclure/ocrvlem in

colony but the responsc of colonleer ts nol satirfnctory. l{cnct, thc regular comptaint*
are being received from tlrc buycrs/RWA'o tgolnrt clcvctopcr on cllflcrent plalform
rvhich impacts bad imprcssion on thc re putatlon sf tlrc Dcpartrncnr, lrt vluw of thc above

fact it is clearly revcalcd that Mla TDI Infrastructurc llvt. Ltcl. har breachcd the

conditions of the licence and condition of part complctlnn ccrtificatcs grantrd by the

Department. Thercfore, strict action against dcvcloper may bc takcn for not to adhere the

compliance of licence as wall as part complction ccrtificate to give rellcf ro plot/flat
holders of M/s TDI Infrastructurc Pvt, Ltd. Thc Vidco graphy containing CD and

Phtographs captured during the site visit by the official of thls alfice on 15.72.?fI20 are
enclosed for kind pcrusal and further necessary acfion, pleare,

DA/as above:

"[* own PlawSonlpat L
Endst. No. ST/DTp..p/2a?r/$A Dared oS lot /Arr lA copy is forwardcd to the Director, Town & cJilii "fii;,, 

Haqyana,Chandigarh for information and nccessary action, pteasc.

,N[,f,"o{c Di Planner
Sonipat & 

1 trb
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Annexure-IV

ComPliance to EC Conditions

IWs TDI Infrastructure pvt. Ltd has obtained EC from MoEF&CC vide letter no. J-1201Tll4l20a6

dated 14.11.200?. PP has also received EC for expansion from MOEF&CC vide letter no" 21-

62nArc4LIII dated 04.09.20i7. Silent features of the both Ecs and compliance status of EC

conditions (Ec No. 21-6?12016-IA.III dated 04.09.201?) are given below:

Compliance status of environmental clenrance conditions ((EC No. 2l-62narc-IA.III dated

04.09 I

EC dated 04.09.2017 for
expansiolt
Lnt/Long:

13.30"N17747',29.36u828053',

EC dated 14.11.2007

lanP edParameter

S,

no

45 807.96550 000I
65 141 2.52839) m2
Project will comprise of
plots" EWS, Community centre,

commercial area, dwelling
units, EWS units, Servant units

etc.

general
J

primary and high schools, club and recreational facilities,

shopping mall and multiPlex etc'

p hospital, health care,In this EC has proposed to built u

28632r<i-D1044ulTotal wnter ld
18925 KLD835
76733
(biodegradable-53713 kld)
will sent to MSW site + 23020

kg/d recyclable waste to be

handed over to authorized local
vendor

2900 (willbe
segregated into
biodegradable and non-
biodegradable waste)

Solid waste generation' kg/d6

905ki ECS7
16300 KLD
About 9322I<LD excess treated

water will be given to tankers

water su

STP8

118167 KVA9 KVAuiremPower
71810 RWH PITS
13 8883 1 .791belt mLl

ConrplianceS.

No
Condition

ect.
SPECIFIC CONDITIONS: OPERATIONAL PHASE

r As observed PP does not have valid of CTO of the

16

plan after expanllqnProposed

Plot area. m2

PP

4

Waste water generation, m'll
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not provided details of DG sets

at project site along with

emissions monitoring data.

also not Provided coPY of

agreement with recycler to dispose wnste

oils from DG sets.

a

a

PP has

rvorking
flASeOUS

PP has
Acoustic

beshallG setDfromssleml onsThe gaseous
AShestackuate ight perersed adeqthroughdisp

beshalenclosurestandards.CBCP
nolsethetoS mrtsetDG,o igatetheprovided
usedbeshaleseldiLow sulphurollution.p

exhaustandset pipeDGtheofnlocatioThe
theofonstheAS provisibe pershall

CPCBBoard )(ControlllutionPo
height
Central
norms.

l.

Adequate ventilation
project site for indoor

has been observed at

air quality.
a

provisions as per National Building
quality

India.

Code of
the ventilationFor indoor airll.

PP has submitted in June-

compliance report that they are abstracting

817 m3/d ofl ground water. However, PP

has not submitted the copy of NOC for
the same from CGWA.
PP has also not provided the source of

water

a

a

2020 six monthlY
Fresh water requirement

Supply/ground water. Water Supply shall not

exceed 28632 m'/daY.

from I{UDAlll

As submitted bY PP in June-2

that they are using only ground water as

fresh water

a O2O SMCR
lv Mufrom nicipalwaterFresh requirement

idam3.9JI exceedshal not veratWr Supply

PP has not submitted the water

sheet ofthe Project.
Rain water harvesting pits were checked

by the committee members randomlY

unO observed filled rvith mud and

stagnant water. (Photo 1)

a

a

balance
The quantitY

recycling and

measured and

of fresh water usage, water

rainwater harvesting shall be

recorded to monitor the water

balance as projected by the project proponent'

The record'stratt be submitted to the Regional

OfTice, MoEF&CC along with six monthly

Moni

v

PP has not submitted the
reports of STP working at project site'

Illegal disposal of sewerage water

thriugh tankers in nearby are of the

projecl site has also observed bY

committee members.

Some tankers without registration

numbers have been observed for the

same.
An undesirable smell and stagnant water

has been observed at nearbY areas

a

a

a

a

STP adequacY

d the oint visit. oto 2

Plant (STP) shall be certified bY an

independent expert and a report in this regard

shali be submiited to the Ministry beficre the

project is commissioned for operation'

Feriodical monitoring of water quality of

treated sewage shall be conducted Necessary

measures should be made to mitigate the

odour problem frorn STP.

the Sewage TreatmentThe installation ofvl

oint no. vi.Same as submitted in pdwoulwatereffluentuntreatedoroN sewage
drainswaterstormbe

vlr.

obserryed at Project site.

PP has not provided sludge collection

data and copy of agreement with recycler

No sludge collector sYstem has

e the same.

a

a

tod

been
vlil

di

treatment,onsite sewagethefromS ludge
be collected,shaltanks,septicincluding

oftheer MinistryAS pand sposedconveyed
Iic HealthPubCentralUrban DeveloPment,

OrganizationneenngEnvironmental Engiand

17

I

I

i



5r

(CPHEEO) Manual on Sewerage and Sewage

Treatment Systems, 20 13.

ix" The provisions of the Solid Waste
Management Rules, 2076, e-Waste
(Management) Rules, 2016, the Construction
and Demolition Waste Management Rules,
2016 and the Plastics Waste Management
Rules, 20i6 shall be followed.

o No provision of proper solid waste
management/collection has been

observed at project site during the visit.
. Outside boundary of the project has been

observed with full of household waste.
(Photo 3)

o PP has not provided biodegradable waste
composter to process the biodegradable
rvnste.

o No place for collection and disposal of
solid waste has been observed at project
site.

o PP has not provided details of plastic
waste generated/ collected from the
society and copy of agreement with

x Solar, wind or other Renewable Energy shall
be installed to meet electricity generation

equivalent to 1o/o of the dernand load or as per

the state levelz local building bye-laws
requirement, whichever is higher.

a No solar, wind or renewable energy
source has been observed at project site.

xl, Solar power shall be used for lighting in the
apartment to reduce the por.ver load on grid.

Separate electric meter shall be installed for
solar power. Solar water heating shall be
provided to meet 20% of the hot water
dernand of the commercial and institutional
building or as per the requirement of the local
building bye-laws, whichever is higher"
Residential buildings are also recommended

to meet its hot water demand from solar water
heaters, as far as possible.

PP has not installed solar panels at
project site to generate solar power.
Remaining situntions i.e. solar wnter
heater,separate electric meter for solar
power and to compete the hot water
demand from solar water heater are also
automatically not fullilled by the PP.

a

a

xl1 Energy conservation measures like installation
of CFLS/ LED for the lighting the area

outside the building should be integral part of
the project design and should be in place

before project commissioning. Used CFLs,
TFL and LED shall be properly collected and

disposed off,/sent for recycling as per the
prevailing guidelinesrrules of the regulatory
authority to avoid mercury contamination.

a

a

t

a

PP has not provided the details of
CFLS/LED installed at common area of
the project.
Most of the common nrea of 'K' has been

observed rvithout CFLSILEDs at street
Iights. (Photo 4)
PP hns also does not hnve power
connections at plotted blocks of the
projects.
PP has also does not have proper rvater
connections at plotted blocks of the
pro.iects.

xIll. A minimum of 1 tree lor every 80 sqm of land
should be planted and maintained. The

a Inadequate green belt has been observed
at proiect site during the visit.
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a
dnnthe detailsrovidednotalsoPP phas
il tlantedthe trees pcoveredarea by

project site.

thisfbreb purpose.countedwilltreesStexi lng
natlveantttobeld ngshou pe glvenPreferenc

be cut,toneedthe treesWherespecles.
Joforattthelntionantaplorycompensat
ISthat1 treefortrees everyJofe. ,lanting(i p

Asainedmaintanddonebeshallcut)
beshall&fea7988J J8 I1 sqmproposed

develbeltfor

developed for the Project'
Unauthorized disposal of sewerage waste

water and imProPer maintenance of

RWH pits has been observed at project

site duiing the joint visit. (Photo 2)

a

a

PP has not Provid
environmental m

ed the details of
anagement cell

compli

responsibil

conservation,

ent (EMP)planmanagemAn environmental
ensuretolementedand lmpbeshall prepared

conditionsvironmentalenthewithance
EnvironmentcatedA dediabovespecified

andfunctionsdefinedCell withMonitoring
toln placeshall be putitv

cel t,The vironmentalenEMPtheimplement
environmentthethatensureshall

PIantTreatmentlike Sewagestructureinfra
atw ,er EnergyRain Harvesting,Landscaping,

water effrciencyion,conservatandefliciencY
wastesolid management,and

andareetc. operationalle keptrenewab energy
Thestandards.the requiredmeet

recordtheSOalce shall keepenvironmental
seho relatedandmonitonngenvironmentof

to the environment infrastructure

xlv

lt seems that comPanY

any corporate social responsibility plan'
o has not drawn

s Act of 2013

aanddra,wshal implementThe upcompany
theasan persocial plResponsibilitYcorporate

XV

CONDITIONS
PP has submitted the same to

offi ce MoEF&CC, Chandigarh'
a the regional

Regional Offrce, District Industries Centre

uri' Coll..tor's OffrcezTehsildar's offi ce for 3 0

s.

Pollution

letterclearanceronmentalenvltheofA copy
theofwebsiteon thebealso displayedshall

TheBoardControltateSconcerned
theatabealsoshall displ yedtretterEC

l.

PP has not Provided the Year
of fund earmarked
environmental protection measures and

utilizntion of the same.

a wise details
towards

protection measures shall be kept in separate

account and shatl not be diverted for other

purpose. Year'wise expenditure shall be

ieporteO to this Ministry and its concerned

OfIice.

earmarkedThe funds for environmental

PP has not submitted six

compliance reports regularly 19 the

regional office of IIIoEFCC, Chandigarh'

a monthly

ities

ofceoffithefrom RegionalalsO{fici
bewouldh howChandlgarMoEF&CC,
ofthe implementationmonitoring

tullbeshould glvenvironmental safeguardsen
mentszdatadocu byandfacilcooperatlOn,

ntheir inspecttoect duringthe proponentsproj
submitteddocumentstheallset ofA

iii"
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to MoEF&CC shall be forwarded to the
APCCF, Regional Oflice ol MoEF&CC,
Chandigarh.
In the case of any change(s) in the scope of
the project, the project would require a fresh
appraisal by this Ministry.

Noted

The Ministry rese.ves the right to add
additional safeguard measures subsequently, if
found necessary, and to take action including
revoking of the environment clearance under
the provisions of the Environmental
(Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard
measures in a time bound and satisfactory
manner.

Agreed with

All other statutory clearances such as the
approvais for storage of diesel from Chief
Controller of Explosives, Fire Department,
Civil Aviation Department, the Forest
Conservation Act, 1980 and the Wildlile
(Protection) Act, 1972 etc. shall be obtained,
as applicable by project proponents from the
respective competent authorities.

PP has informed that they have received
NOC from civil aviation department but
not submitted the copy of the srme.
PP hns also not submitted the copies of
NOC from forest department, fire
department and chief controller of
explosives department.

a

These stipulations would be enlorced among
others under the provisions of the Water
(Prevention and Control ol Pollution) Act,
1974, the Air (Prevention and Control of
Pollution) Act 1981, the Environment
(Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and the EIA
Notification, 2006.

PP has not submitted copy of Consent to
Operate obtained under air and water
act from state pollution control board.

vlll The project proponent shall advertise in at
least two local Newspapers rvidely circulated
in the region, one of which shall be in the
vernacular language informing that the project
has been accorded Environmental Clearance
and oopies of clearancc lctters are available
with the State Pollution Control Board and
may also be seen on the website of the
Ministry of Environment, Forest and Climate
Change at ![B.'.4urrw. envfor.nic. in. The
advertisement shall be made within Seven
days from the date of receipt ofthe Clearance
letter and a copy ol the same shall be
forwarded to the Regional Office of this
Ministry at Chandigarh.

PP hns not submitted the copy of news
paper advertisement for receiving of
environment clearance.

lx Any appeal against this clearance shall lie
with the National Green Tribunal, ilpreferred,
within a period of 30 days as prescribed under

Agreed with

vll
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Section t6 of the National Green Tribunal
Act, 2010.

x A copy ofthe clearance letter shall be sent by

the proponent to concerned Panchayat,

ZillaParisad,Municipal Corporation, Urban
Local Body and the Local NGO, if any, from
whorn suggestionv representations, if any,

were received while processing the proposal.

The clearance letter shall also be put on the
website of the company by the proponent.

PP has not submitted any proof that they
have submitted the copy of EC to
concern Panchayat, ZillaParisad/
Municipal Corporation, Urban Local
Body and the Local NGO.

PP has also not submitted the link of
company website where copy of EC along
with SMCRs has been uploaded.

a

a

xl. The proponent shall upload the status of
compliance of the stipulated EC conditions,

including results of monitored data on their
website and shall update the same

periodically. tt shall simultaneously be sent to

the Regional Offrce of MoEF&CC, the
respective Zonal Offrce of CPCB and the

SPCB. The criteria pollutant levels namely;

SPM, RSPM, SO2, NOx (ambient levels as

well as stack emissions) or critical sectoral

parameters, indicated for the project shall be

monitored and displayed at a convenient

location near the main gate of the company in

the lic domain.

PP has also not submitted the link of
company website where status of
compliance of the stipulated EC
conditions, including results of
monitored data has been uploaded.
PP has also not submitted the six
monthly compliance report of the
project.

xll. The environmental statement for each

financial year ending 3lst March in Form-V
as is mandated to be submitted by the project

proponent to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1985, as

amended subsequently, shall also be put on

the website of the company along with the

status of compliance of EC conditions and

shall also be sent to the respective Regional
Oflices ofMoEF&CC by e-mail

PP has not submitted copy of
environmental statement of form-V"

t
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Annexure-V

Photos of the project site

A*-.Xu,lt{

Photo l: Unclean RWH at ect site

Photo 2: Unauthorized d osal ofsew waste water un istered tankers

s{rliprt }tiry{M,
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Photo 3: Collected solid waste at ect area

Photo 4: Street without CFLs/LEDs
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Itcm No. 07 Cor:rt No. 1

BPI.ORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(l3y Vidr:o Confcrcrrcing)

Original Appiicatiorr No. 1 55/2020

Dr. (Mrs-) Manorama Sharrna & Anr.

Vcrsus

Applicants

'l'l)l inf asirncturc l,irnitccl & Ors Rcspondcnts

Date of'hcaring: Ol . 10.2020

CORAM: HON'BLE MR. JUSTICE ADARSTI KUMAR GOEL, CHAIRPERSON
I{ON',BLE MR. JUSTTCE S. P. WANGDT, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

r\oJ:lir:all1s: Mr. Sat:hj:: .Jairt, r\civor:il1<'

ORDER

'I . (irit::\,,,lltcr irr tiris applicatiorl is i.rgairtst. r,iolrrtiort of environnlental

rlornls b.v ltesponclellt No. I in tire f:0!lrsr ul setting rrll "TDI City Kr.rndli"

prrlect sipreacl over l'-200 rr,:res of iu'ea. lt is i-rllegecl that brlsic provisions

for was1.c tnarla!{crncnt ancl lnrrinl-ainlng I)arks llnd green are?ls have not

been lrrt>r,iCleCl. vcn wAter auc{ el*t:1licit.-t, }:ir.rrtl 1101. b(:(:n providecl, Thcre

is no monitorirrg ol the conrpliatrce r:f envirt.rnnrentill norms bV the

stalutorn- autlrorities ir: the Sti'rle clf Har-yana olt itccounl of collusion or

clisreg;rrc{ of la'nr,. i\s a resr.rlt, tht:rr,: is clutrri,tge to srtrtirttrtment etnd prrblir.:

henltlr ald violntir)u ()1'Rllle of l,ltu,. DetailerJ violatir:trs have been listc<J

ir: the irpl:lit:atir:rn- Ttre upplitrar:t ltas also rtliccl u1rr:u order of tht:

'l'r.iirurral in oA No. 'i6,i/2OlS, l(i.s.scn Lldety surnili tr. slrrte of Ilarl1ana&'

Or.s., rvhir:h has bccn scpilratcl-v considcrcd today, ilnd sought rclicf in

similar'rcrrns.
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2.Accrlr:ciingly'.weciirt-'ctlhcCrlrntnittr:t't:ortslitut't:clhvthis'l'ribrrnal

ino.A.Nei.764/2018vicler'rr.clr:rclatecl23'],0.2019i.{-:.rc:pr.esetrtrrtirlesof

theCPCtj,l}rcMclE.Ir.&'(-]Cr.rrrcIr'lrelI.l.,Del]rit.cltrlir,errlrr.irrtrepot.tr.vith

referenc:el.rlthet:rttrtllliittrr:t:tll't':ttvit't'rntttetltitll'lolltl$tttrt'spt'ct<lftl're

presellt proj<:<:t etkio withirr trvo trrottths by c lnl:il at judicial-

ngt(Egov..ir.rprcfcrabiyintlrcltlrmofscarcha.blcPDl./OC]ltSupportPDI.-

zrndnotinthcfornrof.Imagcl)I)r.CPCI]willbcthcnodalirgcncylor

cornpliancc' A copy clf thc rcport may also bc simultancr:usly furnishcd to

the Chicf Sccrctary, llaryana who may look into thc sanrc along with

other similar rnattcrs' considcrcd today' and thc Chicf Sccrctary'

llaryana mav givc a scparatc action takcn report with rcspcct to thc

present mattcr along with thc rcport in othcr mattcrs' '[hc rcport may bc

filcdbcforc|}rcncxtclatcbycnrailrrtju<licial.ngtlggor,.inprcfcratllyin

thcfclrmofscarchabicl,l)I,./OCIiSupptlrl.I)I)l.andrrotinthclormof

lmagc PDI". A copy of thc rcport may also be simultancously turnishcd to

thc projcct proponcnt lor its rcsponsc' if any'

List lor lurthcr corrsidcration on 20'0.I'202 1'

A copy of this ordcr bc scnt to thc CPCB' the Mol'lF&ClC' the llT'

Delhi and the Clhief Secretary' Haryana by e-mail for compliance'

The applir:artt rtrsY lr'lrnish ft set of paperii trr thc CPCB' the

MoEF&CC.tht:lI,|'Dclhj,tlrcClhiclSccrel,ilrl,,l,Iaryanairrrc{tht:pr<ljcct

proponent iln<l ti'lc an afticlavit ol'service urithin one wcek'

I.A.No.266l2o2,oistolllcaddititlnaldocuments.,l.hcadditiona{

documcntsmaybccor"rsidcrcd,asandwherr,nccessa.ry.I.A.sta,rrds

disPoscd ol accordinglY'

Aclarsh Kutnar Gocl' CP

?
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S. P. Wangdi, JM

I)r. Nagin Nandat, liM

Octobcr 01 , 2020
Original Application No. 155/2020
SN
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